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MR. DEPUTY-SPEAKER The

question is :

“That clause 1, as amended, stand
part of the Bill".
The motion was adopied.
Cloue |, as amended, was ucded 1o the

Enacring Formu.a
Amendment made :
Page 1, line 1,—
for “Twentieth” subsrizuie—
“Twenty-first*'(1)
(Shri Swaran Siogh)

MR. DEPUTY-SPEAKER The
question is :
“That the Enpaciinpg Formula, as
amended, stand part of the Bill".
The motion wus adopred.

The Enacting Formuta, as amerded, was
added to the diil.

The Titre was added to the biii.

SHR1I SWARAN SINGH : I beg to
move :
“That the Bill, as ameanded, be
passe "

MR. DEPUTY-SPEAKER : The question
is !

“That the Bill, as amended, be
passed””,
The motion was adopied.
15,05 bos.

MOTION RE: REPORT OF COMMITTEE
OF INQUIRY (COUNCIL OF SCIENTI-
FIC AND INDUSTRIAL RESEARCH)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R. V.
RAOQ) : 1 beg to move :

“That the Report (Part I) of the
Committee of Inquiry (Coundil of
Scieatific and Industsial Research), imid
on the Table of the House on the 10th
March, 1970, be taken into considera-

tion™,
el (T
u&mm?ﬂlm ( )
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MR. DEPUTY-SPEAKER : Three hout
have been allotied for this.

DR.V.K. R V.RAO : I do not want
to take up the time of the House in making
two speeches, T would like to listen to the
discussion before taking anmy comments or
replies that may become necessary,

Sir, I move that the report be takea
inlo consideration.

MR. DEPUTY-SPEAKER : Now, Shri
K. M. Koushik.

SHRI SAMAR GUHA (Contai) : It wap
agreed and the Hon'ble Speaker has told
me that since it was al my instance that the
hon. Minister had agreed 1o this discussion,
I should initiate the debate on behail of the
Members, because direct charges weare brought
against me. I met the Speaker in the
morning. ..

MR. DEPUTY-SPEAKER : He has not
told me anything about it,

SHRI RALLI RAY (Puri): Shri Madhu
Limaye i~ not tceling well,

So, he ma be given a chance,

MR. DEPUTY-SPEAKER : If Sbri
K. M. Koushik agrees, 1 have no objec-
tion,

SHRI K, M. KOUSHIK (Chanda): 1
have no objection,

SHRI SAMAR GUHA : In the morning,
1 had met the Speaker, and the Secretmry
was also there, and he agreed that I should
initiate the discussion.

MR. DEPUTY-SPEAKER : Now, it is
beiween Shri Samar Guha and Shri Madhu
Limaye to settle it between themselves, Shel
K. M. Koushik has agreed to give chance to
Shri Madhu Limaye in view of the fact that
he is not well. 1 would now like Shri
Madho Limaye and Shri Samar Guha to
setile it between themselves.

=t wy fawd (§17) 1 & W wr
T i

sit <ft vy : f=wilz w1 Y6 TAw
ol § 1w fasd o O g
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SHRI1 SAMAR GUHA : I stand on the
dock, Cherges have been lsvelled against
me and the blame is on me.

SHRI MADHU LIMAYE :
accuser. He is not in the dock.

He is the

SHRI SA AR GUHA : All India Radio
has niainly blarned me.

ot wy famdt : w fole o g
g1 frarr wEY & afz fow dv ¥ ag
foe ¥ N mit W gud g H
agi 9 wAEar 53 9 9T #9E X
woit wfafsar =& 7 &t gwr ) dw
e ¢ 5 ag s sArEl € g nat
8 1wt T wiw wfafaar o 9= -
o frge fer oy §1 sast folel &t
WA GH FT AT § | FER I
Fafeal 4 sfagai & faet @ fraz
A § &1 T oggsl B @I F A
ag weAr fewm @ & s wfafa
#Y fawrfal 1 sTeiaar Toq ar agfea
g A T I A T FWC A} QA
wfese & 1 afx @@ afuls & 39 aea
qfefz # MG NY W agw &
A qut AT F " gy g | AfET
FaY qgN TH §@ «@ < WOl § Wk
¥ ger waTw w@r § & 3 9 we-
wr wig feg o & A gfafa St
dz% gark T W afefa 7 o aErEeT
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T 99T 3 areaT WEry &fgd, Iwe

#fgy, mfa fvar ) wa@ q@dl @@ @
# ag sgm IRa g fr wafen ok
il & cfoge § = @ @
AT TE WS &0
WY T 79 &, T W faed
g:
“The aliegations made by the Members
of Parliament were considered by the
Committee of Inquiry (CSIR) at its

meeting held on 25 th April, 1970 and
the comments of the Commiilee which
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have been adopted unanimously at the
above meeling are goted below.”

TaE qUT FAL A wET

) “The Comittee would like that these
views expressed by the Committee unan
imously should be publiclsed widely be-
because the allegations have allready
received wide publicity™,

% 0% STrgTw T AEAr § 1 it
gEar a0 qiggemer ¥ At ¥ uw
FIA WG gAsrad) fage frar mar
I8 w9y ¥ fafoda s, o dgx f
frare wa, 1 sed fages fear mam
% A% 9g fafada sfaeic & a7 &
frga & 7 AR warem & AFed, A
dfo WMo Araw, ¥ oA faedEd
e ey I R F T
SE F FT Y A7Y @ FHT &1 Q@ A
g a7, afew IR fdE w1 9@ A
S9T | W9 ggi 9% &9 a¢ # gedr fHar
T, 1 wa ag foaré wmE & st Agy,
it fraa U FHFT & FH-FA F
FAF e # 7 I frgfes & ane &
Fggix M A9 @I, w0 e
frrom s A o s & N g
wgr, Suar gfez ofems wredfs w3
A e

et graw & & W wEiew ¥ ©w A
F % IAX ARAT g fF wwmawr
felt ot sitem w% T Y O
wfgsre 2 8 & oifeaniz & o
i g ot w=i §ift, guet @ gre-
AT T AU, IJRFT IJAT WL G
gra a1 qifearie & g 9w s
a1 #%<t ¥ aged) gra ag fzar o,
afer og Wi T F78 & ox fdw
#z5 gurf TN Wk sEF e
& W ¥ o wwma e fear
ATAAT | TE AZT WA ATHET | W
R Wt g 5 gt wrw
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o T free & @ meET & waer
sar @ @ fgwr s SRR AR H
gu 2 g% £ | afx s W A &
%& wPFaT ®Y qzid s g, ar wlAA
% frdt ot g wesw ar Afefa €
WTHISAT FTAT HATHT &Y Iy, i
¥ I3 WA Az gEran A7 =g T
& | qgelt ara oY & ag FEAr AEAT §
fir ag aga wora w1 gar £

waET @il Fafedl i g gar §—
afeqs wrERTET /A & FJTAA
gz #—fF aud F FW-FT &A™
Frdfae fl? w1 oF sfesr o s
R Wl we g A aaw frewd adi
frrr T & #Y e @ wEw A
&Y @t v & |ragr@ K 97 IEH
¥ wgeAqW ardl F1 gred HF wrAag
g ® oty & 0 afew ww owREr W
fedyd o trar faear war g1 &< gfAact
WA 4§ € 1 X g dfaw F A@ amw
Srgen g, &1 Er dfas #Y A & #ifay

T Blo JMATT FT 9 # | THF AT
#ogad & A X 9 gt A
afea? & @ af 4, f57% qmme o
wHeEl A wad faswd faem ¥, o qaa
ait ardl # wlfiaw fede % & maw w¢
fear war & 1 g7 foé wkx afraw ook
® JAMTHTG WegAT HX IaF A2 |
feazg & g9 &0 & q@ AT
¥IT SETT AAT LT AT FT gATAT FEA
fe gg@ % dR 9% Y @iF qw foE &
Tt o o,

MR. DEPUTY-SPEAKER : The hon.
member should conclude now.

«t /g fowd : gurer wglE, s
ar #1 smey o 78 frar £

MR, DEPUTY-SPEAKER : His time
i» up.
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st osrw fegrd arodd © guTenw
T, W A A qg A ow ww
TAFT @ wrt | qiy frre # oY
HeEg TEf A qFAT S | WY ®EG 9@r
afad

MR. DEPUTY-SPEAKER :@ [ fully
appreciate  his difficulty. I myself am
apprehensive about it. Shri Samar Guha
says that since the Sarkar Committee has
passed a resolution agaiost him, he wants
to defened himself. Obviously he cannot do
it in five minutes. .

st wyg fomd : & IR AT W
aug afsd )

MR. DEPUTY-SPEAKER :
want to fight with every member,

1 do not

SHRI SAMAR GUHA : Tt should be
extended by two hours.

MR. DEPUTY-SPEAYER : Three hours
have been alloted and according to that
each party has been given its time. 1 have
1o stick to that or increace the timz,

sit ofr T ;. SUremw wEiRy, o8
aga wgeagd fawg 2 1 AT sy ¢ fe
& faq gag agr faar amg

st wew fagrt At ;o gerem
AgEy, OF WST WY AP @R § W
UF ST qT AW TA F g A%ATE )
W ©F wui § awei W gy g o
w1 qag 7 (e, at 99t F1 #¢ woww
W@ E ) TadE wem ot 9w free
/Y § A WY F T o A —ah
grare &1 A\ faar & o gy @
@ &1 )

MR. DEPUTY-SPEAKER : Members
s_hould come forward with concrete sugges-
tions as to what I should du. [f the House
wants that the time should be extcended,

let there be a concrete proposal how much
time ?
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SHRI NAMBIAR (Tiruchirappalli) :
Two hours.

DR. V. K. R. V. RAO : One hour,

SHRI SAMAR GUHA : We have to
defend ourselves ; we have been charged.

SHRI S. KANDAPPAN (M:uur) : 1
move that the time be extended by two
hours.

SHRI NAMBIAR : | second that moli-
on.. (Interrupticns |

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY, AND MINISTLR OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 1
huve mo objection. But what about the

other business 7

MR. DEPUTY-SPEAKER : We extend
it by two hours. Even so. I request hon,
Members t> be brief

ot vy fomd : & oo 21 afasr & art
# ot oft ®aw & Fg 2T

AR & &9 & art ¥ ag gga Wi
i fF g8 o & ark ¥ A fasrw A@
faar wan : gedr ara ag wrd @ fF owa
Iw! fegdY srutaet iqged fwar
I g9 T WA A g a9 fegr ar
fe & g9 & M7 IR TAWRT qWET
aRT | ¥§ g | fraa faawm €, 9w
e frgat &1 wewww fwar aa g0
wfea’ a1 g foore & @ ard aial &t
oY 39 § T@T 47 91, JiFw T 94 frEa
WWil & qare i s afafa 7 gfvard
Wl o Ffvardt o= w @ g 3
a el A, fomwr a waew
oy ¢ fr ag famit ag & yagd wadeee
e F1 FTAT AR oY

¥ g wft & o 9 TEAT ArgaAr
g | o A ag wel 5 serdewt &
it #, ¥ wig gemAm & ar gfom,
wifeardr a1 €er€ @, ¥ AF AT F
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T ¥ mgryly @ e A g A
Wﬂ'o HTe F@gfﬂ??ﬂ' F grE)-
w7 gafag # € & fF a3 qremm )
T g9 7Y 7 AT gy ?
T A TR gar AF @1, Afer =@ T
¢t fF f ooeiies & at & & A
@ g ST wEwr www fggwi A R
I £ ot gEeERT™ A4 & | N9
TR & mEdm wrer w f@rro oW
FAATT FATAT & | AfEA WA W ARG
BT UF AT & greNaTigwar &1 auTAe
frar s, ST g9 SA SERT FAGT
w71 & a1 g 5 ag waq o fgeerc
w1 gaard g |

ot srzw fagrd mad @ fgzaat |

st oy femd : qg A T A W
# q3FT AT FLN

aa1 fed) Wt ag® B I T 4G
Fr§ adwr & fr wife Wi qoge # omar
oy ? yagd e e A ot ar@ F ¢,
A ggrq @At § IAFT gETA AMEAT § |
T AT Sy wrEt yagd e do ¥
art # w1 spewar w3, a1 fAfewa
7 & €@ i o 4 sy ag—
a1 #rf A9 afe—qgaeam § ar fedl
wx wfa & & QEr w0 & qrdwfw
ST § gaar $F A | gEEr qasa
a1 ag & fis wireg & quft arfa & s
fedt oft g nfa & oot & fwit
4 F Tt # faadt ) 7 Fraar anfgg
Ig aga W ATA R

st W W Wit (WerE)
aga fedii & ag wwg T 9w @ )

=\ wy fomd : 0 frgfes o amel,
TR ST ATt FAE , JON aeqar #
aefielt ot ok | Iwet dET F AT H qu
few o T fear wyT )
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TN o awdw fag =t ¥ X
AR | @ Ay fag & ¥ i e
& ¥ g1 v § s oo D fawmew
Fear war oY g for quit &, el
fsbeier # wraeawar oz aaré 7€ @
T T Fg o G fad felt g
Hifg | i @ wfgn ? adite w9
& g o w§ dte uwe #o, TWRE
frgi wra fear & o rfaw s
|1 ¥, IR giew], dA ¥ A 9
Tt frgen woar g @, wafag g@a
fawram 3 awg o srawgEArd o I
N wfrw foar qar 1 wEw ae i oA
arlt awdte & o g ) TEE I
W ag JaTa ¥ gEA 3

oY 0% ara § o) sy |war g o
w1 ag ara agt 78 ¥ fs ga% qr@ Ao
uwe fay, sizfaar, ewraam, wET
AR Ad W osEtEed § il @
TR M F 7 T e o frEm
gt farar & | ot % or<fosr &1 @@
g 3T ant ¥ Hew g wre LA
o #Y e o A B 1 I/ I
ft faare 7 fomr o @ @A
o1 weq arat wY A8 YwAr wgar § 1w
ATl 9T EAFT AT § ¥ 6 W
aoft o & qg¥ Wt o W@ wr o
@ aff @, wfag ¥ ag s
g froafafa & at & o gt onft
W Ag A g A IAF AT T
2, gt & a1 qrferarii & @z &, gR
# Ao W@ 8, AfEw afafr &
&% qETRT afafa & gra s ST
a1 Feeen fear ag famge wafa amr
& 1 wfasy # v e & A gl
y M A fewd aely wif & oW
gag At §, wafeq @l & wAg &
wit faems ?
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st go wo wt (Frw) : gaTeTH
Q% WTANTY @R ¢ WY §UAT  J5-

&7 gy e 7

Wt go wo wt : FWA TR a7
frar frmr 1 gad oeew Tl 0 4
o aTF FET & wAw o | '

JuTeqw wEYed, X@r ATAw g B}
fe gz defafas fedt a0% &
wifery ag #T @ & A wear @r & fw
TR JEE # 6 g9 T Y gy e
# g ge & AT fgme @ W gR
ATE FHACT, TH ORI GHA &1 Fee
% fow 70% ¥ e agt @ s
sifow ft oft § Ia@ YT AT gv
tfrggami A afgmd ff @
FimT N arw & fag @ oF s
g5 fwar wma...

it @AT Y ¢ 9T |

stgowo wt : A fsx Aw T
far @m & 9§ s ek @
s g% arx el @yl 1 are faeft
am feavedt @ aoag ¥ Iuy agafa
agl gvft &Y fee i 61 A s qEdr
I} Iq wHEE AN oiw g 1 ag aler
gafew A § 1 ag Wi WL AU FH
R wENwawA A
¥ qgy it 97 ag www g fen
war o7 aY aga @ fF qydww fewr-
hafT e & gma @ mwma
aré wft fare) s wftem 3 exfeames
frar g < ars frar &1 & @ g
ANF TAvwg  (EATSAT TR FHET
fo? & Awr 22-23 o aos foes fn
245 garfomi & Faefay # o5 word-
o @ wf ff 377 B, ot fx fafaed
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[+t go =0 @]
I qTh § ag I wT a1 & ag gear-
fzHza o fFy a¥ & A @d adi
T § T gg uwfEq g wed 2
FAIfF 93 3R FAGT A TEHEARST
faar @t a3 @re awst ¥ SRFA FIA 2,
# 9% 23 § e T @IE...

TF AEArT qgeq ;o fwad aren ?

= go ;o @i : 245 FATEHH
faa® faafex # az7 & oot &
T oY fif gz AT @ 2, 3F faafad
¥ &t wfearzs fFar R Fdmma 7 23
A% 9T IOH I HET TAT 947 :

“According to item (i) of the Commi-
ttees terms of reference, they are to
state whether the appointment of these
245 persons constituted a violation of
the rules and regulations then in force.
According to the CSIR headquarters it
would appear that this is so.”

“They have started in a letter dated
28. 12. 1968 addressed to the Commi-
ttes that the reply given to the Parlia-
ment question can pri/ma facie be inter-
preted that these appointments were not
quite reguiar, “In face, on 15th
November 1967 a circular was issusd to
all the laboratories by the Sacretary,
CSIR™ ete,
7T «f gizdz g A F1 39 faafas &
95 7§ Fz FLATE ¢
“"However, the Committee are not
aware of any express rule or regulation
or bye-law prescribing a degree/diploma
in science or technology as an esseatial
qualification for the scientific/technical
posts under the CSIR. It can, therfore,
be stated that no rule, regulation or
bye law of the CSIR was violated so
for as the quatifications of these persons
are concerned.”
41 g% AZ AT FAT g, Y AT F QT
us fagiew & 5 feod fao a@F @
greq #1 framrzg fFar war MR w|
SIAFT A A5 A1 AT FHAT

A ATEzAzE A A FAL far o

MAY 19 19 0
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wE AT 3@ fonE F &7 79
F qTHE WY AT qIsg fgarear faad
Tro g4 & &g A G fvar w41 AR
SqH 95T g Far AAT | IqH St IAHL-
AT 41 75 gred ¥ IaF faars o W
§ gferr ¢ g FATA FT ) I9H
foar 2 :

**The committee, therefore, think that
he was fully qualified to hold the post
of the Director and full facts, shou'd
have been brought to the notice of the
House by the minister to correct this
erroneous impression.”

a8 qrE g ..,

UF WAAT gIEq g9z fEEd an
gg?

st go wo @i : sro g ¥ faafawr
¥ ST 2r3T F FREAT v off fufarz
7 gaa fag ars #gr mr & &
fafqraz & @@t FHETT T8 & grew
F11ag 39 gz F fax afr -
wT3E 7 | A1 34 feew @ St S d
ot Flz BRan, AT AT AE & 1 FR
war, 49 gar &, i/ gF A0 dz ag mra
fo wrazadt @ ¥ w3 fagdy faet
g 9IET Argg gWER FHET w F
foad sgi+ ag g1 2...(=AIAF).. AT
ar ot gEg W JE A1 T Sed-
STeET IAAT 1T T AT Z

F 75 FT @1 A7 fF 399 7 vauw
fear srxar graifs @@t arT 9z @ f gad
qzar oY gree feqte dare #v W Iay
TAYFET T B AT Tar femr qar
ar & gg FHAT & HT AIHT T
qdt ard T qF | 9g T IOF AG 2,
Tg FIE 3IF A 2, FIS I4TH A 7aT-
aq ag gt Fai & i gartaw g s
qrEr T fear sg T gEEr T arg
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¥ adT fwar 5 fear w7 | IwF I
T 7 gaeE frar ) ww e W@k
# dtEr fegr mm fe s IR
A g A o Y ey gamar aar
AT 39 awra Y QuA F N Fg L
mar, 39 9 47 faE dare 1 1€ o

77 4 g e A g A wE
TTE AT AATNE FrarEar | TH K
T ot qgeAt ifz gd gew g q. fFar
qr s A fr &g o S8 ¥ HFT 68
A% & #Hlo nHe wWEe WTe & AW
#1 exforesr w¥h 1 w7 g ag fF
qufwa 2 wYar 7 fm %1 81 &A1
=glq fad 66 a= & argara He UHo
uTfc WTe & @ | IqN fewizE a7
o ar

“It was decided at the first meeting
held on 27-7-68 that the committee would
review policies followe¢ by the CSIR
between 1958 to 1964."

iz 1 68 aF vEforee #49 #1 A
orE @Al naArIr &7 AY AT ATHA
ag! fqaat ar ardt 5 sz dfwe 7
WIT-AT KW BU WIC X@Iv difvaw &
AT W HIFS Eo Ao & 77 frw awg &
waaIAr %affesw otz fefesfaags a@
w® ¢ wga ekl qiw faqe ®§ & WOl
T qAT 7@ § 1., (mawm) ...
QAT HEIEW, & uat wC @r A F
few atg & wigsr qEg¥gre swT@ WER
Fafarzr e 7afan arft 1 ofad &
faars s arfadt Acomommgoario
7T ga7 # wifgw s E 0 F gt
‘faveg wigw  fafaex mifgar o
teeie ®1 aws femm g WY g
weitfergy =7 difew 7 fa a—

*“We are conclous that grewth caanot
be sustained on torrowed or even adapted
technology True Self-reliance can come
onfy #5 we develop the ability “t0 solve
our technological problems.”
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afea, saraaw Agiag, ) Aifer
TTEIFETT AT Mo HIERT UK &g §-—

“Io developing countries wheie time is
of the essence, adaptation work should
be an important fdncfion of scientific
institutions.” )

Iqreas AT, i sniw fafAse
Y nafir arédy #1 enfeet @ fa feagfm
#x weeifrafa gfafadla a8 9l amaz
R 9T S91ET @H AT g13 W A
g fo g gardl wigw fafqe a @

“The machingiy for  utilising  his
research findings through the process of
development, design @nd manufacturing
has been rather crude.l"
wgt gard sew fafreee gt & f«
fezfan &k seffqafar & Fm &1
Farar faar am, afen g faaga 99
& fass &w frar | feae & akRe e
wo FEIT & qifywe o 1964 28 qmaee
@nT g, 1965 7 36 Hir 1966 ¥ 35
¥, Afer sdtc ffeme & a g Ao
areny vIg & SR ¥ 1967 W 22, 1968
# 28 g4 gAwr mWawa £ f& =
afgwdy argw fafare v mafar ard
A N wfadr @, 398 Teawis fFar 91T
quEt qifadt #1 "@rougowTieMrTe 4T
ga% w1 #faw &

wa § agi 9T & EFF AITE A
@At agar ¢ Faag aifas ar f& sie
urar 79 &g atg § daidfzen 31 TR
= wi Q wlwiz Td
Blo FTAFEH AT STe F&@l | =T 3T
A #1 at@leEae g wiga
WAEET-HARST A §&T & arAq Tgar /17
Fa® 413 7q GAdAr 77 f6 foq ag &
faem\fmaaa &< datfesn agi 9T =4
W) e EWIEWA F @I fFAT
94 % w99 @, @sl § N
qroggodle fFami
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MAY 19, 1970
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Dr. S. Balakrishna ,

Dr.M. N. Qureshy

Degrees Ph, D, in Geology under his own
father

M. Sc. by rescarch only
Intermediate after failling once

Ph, D, from a university whose
Vice-Chancellor was his own
father and where at that time even
provision for M.Sc. was not
there.

Place of
Degree

D. Sc. in Geophysics which is not only
desirable but also an essential qualification
for a rescarch institute in Geophysics

M. Sc. through regular examipation
Intermediate in First Division

D. S¢. from the Colorado School of Mines,
Golden, Colorado, USA—school of high
international repute which was the first to
offer course in geophysics in the USA as far
back as 1928,

HTY, IITSAA AT, T Fafa-
fopbgeor &1 gHTEAT FT A1 ATGHT ATLH
g & wre gl 7t wrfafedarT oo
IETFSE At FfRiGETS & gEEA
SN Y | gEH AT T AT T fw
ot forr Y weHwE frerr 8, 99 7%
AT FHIOA ®Y EC Y om0 SRR
fafrezy amgar, 9 A dfad= g, IR
et aq fFar | gre qrMisemA & %8 &
AR W ITE TTEHET (WA A IR
wEHQA F1 qNA frar W1 T FRE
¥ 94 aifaw faRk @, sfszare
srent W A gar fear | ;e IrETESwA
! wen 5T foar | g Fadfoow wkk
feeifaaes o1 fmmc #9 81 & srgen
£ 5 5o e o w7 Rmr ww, TEEY
o FY Wrw, q¥ WIIRT wIgW gom fw
agi ot fog aw@ ¥ Fafeow o
feer fadem agar sm @r @

fuF @k Rg @ YU wEA T
T Wgar g—uF fre famw §, s
Twzy gremr T ® FEww & @
Rifean fas e # 2w @ fag
AJT TAT AT | ¥lo HTHT W TAG ®
arfraT & wgr fiv v foft 2 o o
I AT} wow R ek sg s
gre fanm w fouft a&f & ar &wdt
I A T W g & oifeafey

T WY T W1 foit 2R & fad gww
ardt faar oY I fort 2 & af—ww
a<g & agr 97 Faefzom gur |

JITAE WEIEA, ¥ |G aral § ATige
g fF wto momm Tw smew fafaex
#T aafm aEr 1 afedr & fews
woAr g% & qifEdls w1 do gHe ATFO
W0 9% 387 I wifgw $T @ &1 TER
Moz awfya g M amg fs
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T AAEE F GG A AT FeH
F@IE |

SHRI SAMAR GUHA (Contan : Mr.
Speaker, Sir, on 15th May a report appeared
in “The Statemen”™ in which duing their
representation by the Scientilic  Workers
Asiociation to the Prime Mimster they
accused the C. S. 1. R. Inquiry Committee
for failing to inquire into the Hyderabad
Laboratory. The Association complained :

“That distoried answers were sent by
the Director of the Lalosatory to the
queries made by the Sarkar Committee ;
files have ben burnt and are being
tampered with 1o destroy any evidence
of irregularity.”

A memoiandum bas been subnuited 10
the Prime Mimister by that  Scientific
Workers' Association n which they have
complaincd against the CS 1R loguiry
Committee 1 which n bas said  —

“Untoriunately, the Commitiee of
inquiry did nol care (0 ascertain (lom
the workiug scieniusts in this laboratory
the ruth about the various complaints
regardiog the ucts ol tavouritism, nepo-
usm and corruption,”™

Ihis wemorandum coutains such sweep-
ing accusations agamns: Dr. Sidhu, who is a
creature ot Dr. Zaheer, aud is also responsi-
ple 1 many ways for deoigration of the
Hydetabad iaboratory, that if a puit of it s
true, Dr. Sitdhu should not only be sacked
immediately but should be prosecuted. 1
will place tlus, with our permission, on the
Table of the House.*

In a sense the Prime Minister has made
my task of charging agamst the CS I R
Enquiry Report easy because she has asked for
4 fresh inquiry on the activities of Hyderabad
Laboratory oD tbe complaints that have been
made by this Scentific Workers' Association.

SHR1 ATAL BIHARI
Are you sure 7

SHR] SAMAR GUHA : Yes, the paper
report goes like that.

If it is so, what does it mean ? It means
an indirect censure of the C S 1 R Inquiry
Committee, bocause both in the draft report
as also in the final report the Hyderabad

YAJPAYEE :

Inguiry {CSIR .50

laboratery was described as “the focal point
of inquiry”. If the C S I R Inquiry
Committee discharged its duty, as was
expected of it, why should a fiesh Inquiry
be held regarding the irregularities of the
Hyderabad laboratery 7 As 1 have already
said, I am thankful to the Prime Minister
that she has made the task of defending my-
self very easy now.

MR. DEPUTY-SPEAKER:
afford 10 be brief now.

SHRIMATI INDIRA GANDHI : 1
think, the hon. Member is mistaken about
apny fresh inquiry. *

SHRI SAMAR GUHA : ‘lhe Prime
Miunuster is very alert in every other sphere,
This report appeared in the Siuresmun in
double column, It was her duty to contra-
dict it immegiately. When 1 quote it on
the floor of the House, she contradicts it,
1t dues not speah wvery uive of the Prime
Minister.

About 1he accusation that 1 made in this
House, there was an iinpromptu meeting of
the C 5 I R Inguuy Committee which was
presided over wot by S Sarkar
but by anothier geotleman, and il passed
a resolution  wccusing me of making
“utterly untrue, thoroughly irresponsible and
uncharitabie ailegations™. Inen 1t asked
thut that resolution “sbould be given wide
publicity”. Immediately, within & few hours
of this resolution bcing pussed, it was given
wide publicity by A1 R and the press all
over lndia.

The C S | R loquiry Committec has set
up an exiraordioary precedent. If any
Commiitee, which is nothing but a creawre
of this House, can pass a resolution of this
type about any discussion held ia this House
censuring tbe Member who made the speech
in this Honse, it will make relations between
Parliamen! and any comuniliee appoioted by
this House untenable in future. [ want to
koow liom the Education Mimster directly
whether it was the C S IR Inquiry Com-
mittee that gave that resolution to the AI R
and also to the press or whether it was sent
to the Prime Minister, who is the President
of the CSIR, or to the Vice-Prerident,
who is the Education Minister himself, and
if it was so, whether it is they who gave
it 10 the A I R and also to the press ; if so,

You can

*The Speuker subsequeatly not having accorded the necessary permission, the paper

was not tieated as laid oo the Table.
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on what aubori,

reflerence to
they had given

withcut  naking  any
tte Hou:e of thar resolution,
to the AJR and the
press.  This smounis 1o defapation not
only of miyself, %in Machu Limaye and
Shri Prehash Vir Sliasui but 1he  de’amation
of this Heusc. It :» & contemplucus 1esolu-
ticn which amounts zlmest ‘o a breach of
privilege «1 this House. 1 want a straght
woswer  fom the Education Minister about
this. '

1 said. that 'eport was a draft report and
it was meant for firal adoption in the month
of Decenber, In tha' Resolution. shat they
aald was- - 1 quote :

“Tt is totully incorrect 1o describe as
the original report a diaft which was
reallv. a working paper meam  for
discussion 1o enable the Comnuitee to
arrive at final conciusions. In the
normal ccurse of the working of any
Committee., o number of drafts are
always prepared, discussed,  debated,
modified, by addinons or deleticus before
the Report is finalised.

1 want o kmow from the Government
whether in any of the communication that
was sent by the Sccretary of the Committee
to the Members of the Commitee any word
like “‘working paper” was used.

1 read out one of the letters—1 can read

more—which the Secretary ol the Com-
mittee addressed to the members of the

Committee :

“Kindly 1efer o my d.on. ol even

number dated.. I enclose the Chapter

" 11 of the Part 1 of the draft report which
ends with this Chapter.”

 Again, 1 want the Education Minister to
place before this Housc the letter of Dr.
Kelkar who is a member of this Commiltee.
1 read out that leiter of Dr. Kelkar addressed
to the Chairman of the Committee :
“I am nwking some observairons
about the interim report to be finalised
shortly."”
"He says about the interim report to be
finalised for adoption of the Commitiee.
There was only one report, and only ape
draft, and no other deaft, po other working
paper. If there was a working paper, can
the Committee say that there were a number
of working papers, 8 number of discussion
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papers T There was only one single draft
that was to be finalised and that tco after
a sub-Committee contidercd it, Jusf'when
the signatores of the members were to be
put, then semething happened which T will
tell afterwards. Theiefore, a ridiculous word
“final conclusions” has been adopted in
the resolution. Conclusions slwavs lead to
finalitv. It was not a tentalive recammen-
dation or a tentative conclusion and can
you say that in awy draft of any Comnitice
that can be found 7 There are conclusions
or recommendations in the ooiginal draft,
In Chapter VI and Chapter X1, there were
conclusions and there were recommendations.,
In a draft paper which 15 meaut for
disc ssion avd for debare, can there be anv
such conclusions and recommendations,
These conclusions  and  recommendations
were ihere. Nowhere the words “tentative
conclusions™ or “‘tentutive recommendations”
were there.  Therefore, when you say, for
final conclusions...

MR. DEPUIY-SPEAKER :
Member may try (0 conclude now

The Fon,

SHRI SAMAR GUHA : That won'i ke.
You should allow me at least 15 minutes
more. 1 bave 1o defend muvself. 1 bave
been called thorougbly irresponsible, | You
must sllow me more tinwe.  Su, you koow,
I have been called  thoroughly irresponsible.
1 have to discharge my duty to the nation by
exposing the C5LR. Committee, Do
you think I will take it lymng down ?
(Interruption, '

MR. DEPUTY-SPEAKER 1 can
understand your feelings about it.  But my
problem is to control ~ the time of the House,
Unless other Members in the Mousé agree
to give you their time . (Inrerruption) :

SHRI NAMBIAR : We will not give
Kim our time.. (farerruption) y

SHRI SAMAR GUHA * You must give
me time or you will have to (hfow me out
of this House. 1 have a lot of material
with me. 1 will quote the draft and the
fingl report to show who is right and who
is wrong...({nterruption) 1 will show you
who has tainted .and -twisted the original
report. You have to give me time or you
will have to throw me out of this House

today.
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MR. DEPUTY-SPEAKER : There is no
question of throwing out anybody

SHR1 SAMAR GUHA : Tam boiling
with arger. 1 have been called as thorouzhly
irresponsmble  That word  *thoroughly
trresponsible’ ws been used. 11 has gone
deep into ‘my marrow, into my whole ‘sense
of existence,

MR.  DEPUTY-SPEAKER : [ would
like youto cooperate with me and under-
stand that other Members also have got
important submissions to make  Fverything
has 10 be Hnished within the time allotted
for i, Now, in spite of thar 1 will give vou
five minutes mure  Kindly co-operate and
conclude I you dont, | owill call Mr.
Vajpaye: now

SHRLI SAMAR GUHA : Tuen you will
kave to throw me out. I challenge you.
You will have to throw e out. | have
been called fricsponsible. 1 have never iD my
life done awything frresponsible,

SHII NAMBIAK @ Is this the way a
Mumber should beliave giving a thieat 1o the
Thair that you will have 1w throw him our.

SHET SURENDRANATH DWIVEDY
(Kendraguia) : Let him try o put (arward
his ~ubmissivn within the time.

MR. DEPUTY-SPEAKER : He is so
cmotional tha.  he would not listen to
anythiog. 1 am giviog him five minutes
nw4@ and am mekiog & request 1o him to
kindly conclude.  In spite of i, he holds
wul @ threat that I will have to throw him
out of e House,  This i3 not the way 1o
behave,

SHRI SAMAR GUHA : 1 humbly
submit, Sir, I never excrcised in my political
life uny right airesponsibly.  When the
teport was going to be adopted in the month
of December, somie news was leaked out in
whigh gne gentle.jan, who was the junior
10 the lawyer uncle of Dr. Zabeer, rushed. to
Dr. Zabeer and Dr. Zaheer rushed to Dethi
aiid liad discussions with the higher-ups and
had discusswons with the Chairman and then
he had managed theee sitings with CSIR
Ewquiry Commi'tee.  These are the reports
of the three sittings on the basis of the 37
questions that were put to him. Is it not
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the honesty of the Committee that a
summary of this report should be included
in the fina] report 2 Why was Dr. Zahcer
singled out 7 Mr. Caagla, who was the
Vice-President of CSIR objected to many of
the appointments and maoy of ti: irregulari=
tics. Why was Mr. Chegla pot asked
to give evidenee ?

SHRI INDRAJIT GUPTA (Alipore) :
He wus usked 0 give evidence.,

SHRI SAMAR GUHA : Why were the
other Directors and those members of the
Selection Committee of experts not asked to
give evidence 7 Why was one gentleman
singled out 7 After that what happened ?
The final draft underwent o metamorphic
change —as a -tudent of chemistry I will say
it underwent almost alchemical change, |
will just quote & few words from the original
draft and the finil draft.  Ignoring the
claims of the 2% natiopal laboratories of
India and ignoring the cluims of the talented
scientists Dr. Zahe r planted eight of his
associatet in a sorreptitious manner within
four months in different high posts of the
different Jooal  laboratories  ignoring,
violzting all the rules, without adverlisement,
with dubious tactics aud without casing a
little to the opinion of the Selection Com-
mittee of experts. About Dr, Datar the final
report says :

“*No specific allegation was made to
the Committee against the appointment
of Dr. Datar.”

This 18 the dralt report. There
necessity for me to say anything.
the two drafis :

is no
I compare

“No advertisement was fssued, WNo
Selection Commmittee was constituted,
No interview was held. [n fact no other
person was considered ™

Then Dr. Narclw-ela,
devastating remark :

an expert made a

“l consider Dr. Datar who is at
present Deputy Divector in charge as
completely out of touch with this insti
tote. ‘He is bot in'a position to make
any contribution in the discussion that
wok place. T think he is inadequnte for
the job aod in my opinion he will not
do as a Ducctor. [ have not found a
scientific worker who is so ineffective as
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Deputy Director.
expert.”’

The name of Dr. Datar for the post of
Director was propcsed by Mr, Kamdar of
the Bhavnayar Industrial Works Private Ltd.
Shri Kamdar became a member of the
executive council of a certain commitlee after
four months,

Dr. Datar is not an

SHRI SAMAR GUHA : Then, Sir,...

MR. DEPUTY-SPEAKER : Il you go
on guoting you will never come to an end.

SHRI SAMAR GUHA : Dr. Datar's
origioal rej.uit sitys he was given an advance
iocrement and ihis brought him at par with
some others ; but, Sir, these facts bave been
suppressed. [ have got here the comparative
merits of these different candidates  Sir, it
is shown that he was op ordinary B A.
claims of so many othzr M Scs and First
Class qualified peopls were igoord,

There is another man, Dr. Siddhu.
final report says and | quote.

The

“As the Committee did not think that
the appointment of Dr. Datar in CSIR
was intended to make room for Dr,
Siddhu ..."

MR. DEPUTY-SPEAKER Please
conclude.

SHRI SAMAR GUHA : [ am cooclud-
ing now.

MR, DEPUTY-SPEAKER : You cannot
hold the whole House to ransom. You have
got 10 cooperate somewhere : you have to
put a limit somewhere. 1 am concerned with
the time of the House and the right of the
other Members to make their submissions
too. I have to defend vour right and at the
same time the rights of the other Members
also  You cannot speak for half an hour.

SHRI SAMAR GUHA : [ am coonclud-
ing. In the casc of all the Members, here,
the final report says: ‘No allegation, no
allegation’. But in the draft report what do
you find 7 Not only allegation, but serious
charges. They doubted the bonafides ; they
said this was wrong. You go through every
Jine. The Education Minister is here. The
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Prime Minister is the President of the
C.S.LR. If she has any trust in this House,
if she has any honesty in the judgement of
the other Members, let the two drafts, the
original draft and the final draft be
compared. Let an enqui‘y committee be
formed. Let all the papers, all the docu-
ments, all the materials, all the evidences,
all the passages, be gone ioto. There is no
necessity whatsoever for other things, no
commentary, no argument, no 'logic, no
debate, nothing is mnecessary. You just
compare the remarks, the conclusion: and
the recommendations, made in the original
draflt and which have been matamorphically
changed in the final dra‘t.

I come to Chapter XI. In every para
there is a devasiating indictment of Dr,
Zahecr. These are fact and figures and
concrete  examples. These have been
suppressed, concealed, fainted, twisted, and
white-washed in *he final report. I don’t care
for any Dr. Atma Ram or Dr. Zaheer,

I care for the future development of
science and technology in this country, Rs.
200 crores have been spent for this organi-

sation, This year Rs. 20} crores is being
spent.

MR. DEPUTY-SPEAKER : Please
conclude.

SHRI SAMAR GUHA: My final
request is this. These committees should be

dissolved. A fresh committee should be
there. All the materials which are there go to
show that Shri Sarkar has allowed his image
to be tarnished enough. He should not
allow his image to be tarnished more by
continuing as Chairman.

And, lastly, the Prime Minister is the
President of the CS.I.R. and the Education
Minister is the Vice-President of the C.S LR.
Who is to .ontrol CSIR ? This dyarchical
control must go A new Ministry has to be
formed : the Ministry of Science and
Technological Development. A new Ministry
should ve entrusted with this job. All these
irregular appointments should be regularised,
It shculd be made an Institute for only
appired work, pothing else I am makiog
this constructive suggestion.

My concluding remark is this that I
shall not be charitable to those people who
indulge in utter falsehood and in suppress-
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ing and concealiog the facts, the data and
documents that were incorporated in the
draft report and who turbed this highest
scieatific organisation into a corrupt one
showing nepotism and favouritism and
creating a group rivalry relegating it to an
organisation of a mediocre size,

ot v fagrt A ()
JITSTY HEITT, WA §H AHTT FAA
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fret afew quz ¥ sowgers ad) fed o
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“Firstly, we find that the statements
made by Dr. Zaheer before the Com-
mittee have been given an uncritical
credence and an unmerited prominence.”
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awo dto § @Y oH wewd # wwer fgnr
I EwAT ¥ | qgaTe wige o ¥
dfer s otz ¥ & frsrer & )
gafan 3 s & fF o fawt wr
Seeraa frar fisar § st aoir aferdf
wr wgr & forg Prar aar § g drege
aff &, dureree §, Jawr e A &
&g q@ar won 91 | gEfaq & wr
war § s far w0 agica @t ofeds
wY @z & ay & 1 faEl ey arewe
ot ot Frgfieat g€ & ¥ @ & ardY aifed,
frgst w1 Iesa w0k oY f H 9w a3
& s ot qorfY gt o anfirw 3o
wrHT Tnfaw )

T RARTR ¥ e FEAEAA Q-
e g k) T W oswr k?
W TR G e fea g ? v Ay
s o faewr Wit o &) &fe agi
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[ we= fagrd aorat)
FIEANT TEATEAT Fel # afi & 5w arwafasar &1 9@ 1 v do

fagfen Fed @9, T =T F@* T/ |
ofsers uFrged FAET A W WA TF
fdte &r § ®to wgo wrfo g0 F AR
¥a dEuErg 1 ANEI F AL H)
g 9t 33 faar ¢, ag w3 sww @)
g foatd o qamr mr & s fom a@ &
SaT %1 M qdA F wHE F ¥ 0
Fta ddfedaa e & agar mar &
@ wmal ) afw g =g sy
frgfeaimaa dn & g€ & 3 wz A
STHT AT | BT TRATEAT F) Sl
I Fga &1 AFT famr qrr Wfed, gas
@ g faar war arfgd o ag @
wiTeas & fr sar 0 "gew ag &g
#3 f ag Yo g@e wrfe wWio ¥ oy
g @HG X awdt §ar AE 3 @war g 7
RIS 7 FT9 FrE € SrEW HIH TE
og & ofeq ot & oW & S@T v
wr & | iffenfani aga wf &1 sa@
w7t Y foredatfar sk €, 9a% fax
2T 97 M § | GLHIT ANFA, AFTL T,
w6l & 9 ga adf &) fawm ek
Eqtarst #1 Ihear AEF Y srfg 1 dvo
uqe grie WILe ¥ fAq giw zryw ez
T wrEawar § | O s £ sragaear
g qU 87T X W% FAT qg AE
dwfas @ Y aga wegr gmr ) 3w
fawm ®1T SwTENS Y S=fA ¥ AR
1 AIeT § WX Y aTATd §OeR WA
%1 Feate & wwmw 7 ar 1€ &, 97 aramat
F1 AT §X A T I QA7 wfgy,
e |resAawar &1 A § | oy A
&Y arq ¢ fr ot nyg ford & ag T w4,
g9 e T ¥ wEeAr 49 a g
HENETEATE WRAT AT HT A THe
Uo Hi ¥ro WTEAT TH &1 GTEIAAT &4
& wT ag W ESEEEE aw aee ?

THo §TEo WX T &% ag ¥ wAW
&1 & | A ¥ o neafeni @ W@
E97ar AFA & g W1 W WY
frgfeat g€ & 79 @ Q@ &1 waw
rgifaema g 5 aee #Er @
giw fio ok @reaw fod DA
AT 7% ¥ geHTC faord Frpraefy
o\ ¥ Faw Forat fowd wwar® wa
# o gwd dar gE € 9 wEni W
fraswwm &

it mifw gew (|rwnq) ;g 2w
¥ grEwfas AT 0 & @ a9 afe-
FI4 &9 § F7 @ @7 Aifgd 1 @E-
it &7 5 fe@ad ¥ fomm 50
ar® g1 1 ow A gw SFK ®  wfewial
#1 frgfea & et § S& @ro wrear W
ot &Y ar gat sfawrian & 9 fgrgam
QENTAF deqrE B 9 WEAT R &
AT 9T FArd § WY I W AW
wEl o< frgfea it @ @ Iwd a-
2% T RO grar B | T A& A
fama) qfsws d9eT qa= g, I T
Ageaqu eqrl ox o frgfer @t & ot
swfas A% §1 gEEW @ar § WK
goT & 1w & A 1 e qgo wre
WX % forrd ot wgaET gu § ww A
) fifge sa¥ e Ak § &5 & wpAe
FwI o 2 fad Wi, wgEEw wA §
a ga% ofwgmt & fadr €=t w1
FTRE & LA 9T |1 A0C |

16.17 brs.

[Sbr! K. N. Tiwary {n the Chairl

fwfwi Y Q0 5™ F0 & N
wYe7 frmer wifgd ar ag Y Im g
famr | At qHe qHe FTH N W@
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ATIH AT WATE | I 9T WA B
g 1 I fraw g # af fe &
AT o F (a7 A gA g aA A
T ueqT %1 @ 9 | fggears & ofsew
92T # 10 £@ 19 #) 9 9w TG
¥TAT | TCo HTHT TH ST ¥ FAR!T WG
TS TEAT gATtea qg e A A ga
4 witfrat wix dmfas & & e
HHIT H AW &, o @ amfo o ¥
frer fean mar 1 w1 g@ @ @ EmEx
TGt €1, FO% wwyr v .
GI¥T FTH FW@T &, € Syrar F@T § |
st §g ot I F1x e, dfe TR
WTEHT A IHY §Y TGN 4, YofA IAE
faars ard sriart fags fedt &1 7§
aTe FHer &1 o & aw afge @)
aar g fe Y |ra TEr aFEw AE 91
faad fa IFT o FTA @ dwifas
w gi fomé 3% aq sfem g
g | &few oF o @ Sifge Qe @
oY R o WEAT UH F GN9F §
& § oY g ofems dwx §  Fandt
@& | To WIWT TH F argT W owa
e F @ §, dfeew EtwE @1 oW
|91 79 @ & 99 1% ofex gAv g
fis w10 mrem Tw A frma wT T g
1 89 WAl w1 d@d gy & ag FE...

ot wew fagrdt aoddt : w0 e
H A et ) W g ar fod s o«
& W g ? o fagy fawrodie &, sw
w9 & |

ot ofw gow : ow ot w9 W oaR
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awfe wgaw ;o e §, g
Y FqIRT FIT F |

ot wiey o Wi o w9 agi W
gt & W1 o qral #1 #gr 71 § ITH
WqAE A9 AT AN E | AW WA W9
T ARG W A & = s
frdze giw & #rf oauf afer mr
ag Hl GTFI FHA A AreqE Al <A
ar | 39 99 & O W & 7 —ar
wiw 38 9F 71 fors #x @ & wgw
grar ¢ fr & gud sarer anfes § 1 W
FTTIT FHLY 9T g T4 g, Y arag &
ag @@ aied FHA A w@ar 53 o
afez @ & AWM o I W@
waarT g, S a9 UAT-AREH F
fardft arferer 1 gwaq @ §, W1 @
fazar & faars g & fady §@
4, & S T W G A | 5Q@
g a1 fadslt g7 a7 I @ §, W@
o WRHT AW & §0IGA & @ § |
(srawm)

qg WTE ATE Fgr T § fE o wfix
& v ¥ faaft o Frgfemar g€ § o
e w1§ wfqafaaa 78 & f, forad At
¥ mea faw fear omar 41 gy e
ata & & wro g Tw do gwe amke
#1<e HY fasgm ax &% gra foask w1
w1 STEAE §RT F AT WG ) IgW
Ft ar Q& gwra o Ty § | ofems deev
¥ IR ¥ 3% A ey 9T T4 Y
tafey 4 a9 § TETE FEw 6 o
g & @ el mfwsae &1 gvla W,
NI IFAAE W X fe o\ I

¥ afers dwT 1 o F W1 AW © ofsqs dwex #) Rewmad # fawre 4 ar

urlt § ot dfew e W A 6,
Az fT § W AW @ A
e s § fe—

€I | WX W0 HATAT TA 1 qfeww
T { O W frww gar, WX ag

:mquﬁwéﬂti’mﬁw
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[+ oifer guw]
FT F1W TEY AT G T, a1 o 39
w1 fadie 7 Fwar | .

& aff gewar § e ow www § g
W gaam A ata arg s =g |
dfea ot @i ol A gEEAE F1 G
uiE ¥ 71 @ qF4 , AR AEAEN &
& 1, M2 3 3 & fAg wedr O A
2ar 81 X =1y 77 awr dmfaw @), W&
¥ T T F G79 F &, aY avag v
tfrmfecfrg ag 88 o1 #T @
g1

# agar 5 2o sneme ww 5 o
qdo Ao W0 & F4 41 @H #T1 §
faa, gard i wafa #1 AFq § fag
afres wgegm, g daeT Wl AR
W% WY & e fREsc 9w &0
FU%Y wqur @afx fFar, sad arK 7 4o
dto wrfo grr W gl wiigd |

Wq AT FHSY §F waw ¥ wafa
& 75T g @, A g SEw sUgAT FE!
aifg? Wik w1 fawfemt 1 qwA
wifed | Afeey Gwew & avn #1 ag UF
HUT A AT |

W gw R E fr o wmo arfo
aTe sufy FLar W@, @ IEH nfm
wHITH & A @7 W R NeW
it Ft IY wo & =/ ¥ @A =g,
wiife siror gw &Y wafa faws gz fdx
F@ Y|

£ I w1 wara fammr wafegg
& GHe gHe O A¥ Jwwe wlfrax
#1 w4t fawre fagm mar | &9 fwiw g
Te wrHT TW & At F dlo fe wrfo
oo gl g wrfga

SHR! SAMAR GUHA : On a peint of
order. My submission is this. Our discus-
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sion today is concerned with the firsi part of
the Report which deals with personnel policy
with regard to the different scientists
employed in the CSIR, and in that personnel
policy, Dr. Atma Ram, Dr. Zaheer and
other direciois are all included. So, I want
that the Education Minister should clarily
whether Dr. Am.a Rem's case was also
examined by the CSIR Committee ; and, if
so, what is the report of that Committee ?

MR. CHAIRMAN : There is no point
of order. Mr. Kcushik.

SHRI1 K. M. KOUSHIK ; Sir, there has
been a lot of adverse criticim in the press
and ©a various occassions by hoth Houses
of Parliament and by the PAC recently with
regard 1o the affairs of the CSIR. It pains
us very much., We are not concerned with
Dr. Atma Rem or Dr. Zaheer, We are
concerned with CSIR primarily.  We want it
to do the work tor which it is intended. We
have investcd Rs. 146 crores which is a huge
amount, even though we cannot affurd n.
Whal is the tangible thing we have got out
ofit? Out of Rs. 5,000 crores of gross
national product, the contripution of CSIR
is absolutely meagre if not ril.  That is why
it has assumed so much importance and a
commiliee was set up. The reason is only
this. I um not referring to Dr. Atma Ram
or Dr. Zahcer. The reason is, the pcople
who have been taken up for important posis
with regard to scientific research bave been
absolute niediocres. The destiny of scicnce
and scientists has been in the hands of
people who themselves have not contributed
anything so far as scientific investigation is
conserned. Theicfore, the real trouble is,
with such peuple at the helm of affairs,
really there bas beco no contribution at all.
Mediocres have been recruited and they have
oot contributed anything, with the result
there is no contribution to the gross national
product of Rs. 5,000 crores.

1 would now diaw the attention of the
Houee to Appendix XI of 'he report. Barring
S. No. 12, in the case of the all the other 11
persons, the rise in pay has b.en meteoric.
A man getting Rs. 375 in 1956 rose to draw
& pay of Rs. 1600 in nine years. If the
Sarkar Commitiee had taken pains to find
out why tuch a rise has been given to these
potsons and if in juxtaposition they bad
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given another table showing the number of
persons in the same cadre, their qualifica-
tions and the work thev have done and the
scientific papers they had produced and what
is their pay, it would have shown very clearly
that thesc 11 persons have been favoured.
Absolute favouritism and nepotism and no-
thing else would have been the inference,
But the Sarkar Committee have not taken
aoy pains to do that.

For lack of time, I will take up only one
case, that of Shri Baldev Singh. For this
man, the D G. has gone absolutely out of
the way to find out how he can be put in

the Rs. 1600—Rs.1900 grade. This man
was actually drawing Rs. 375 in 1956. His
qualifization is simple BSe. Even | am

better ; T am an M.Sc. But his qualification
is simple B.Sc., with either prefix or suffix to
his mame,

At this stage Dr. Hussain takes charge
of the oftice snd he takes up the case of
Shri Baldev Singh. The files start moving.
He says “we want 1o revive the post of
Industrial Linison Officer”. While doing so,
this man conveniently suppresses one fact,
which is very important, and that is that his
predece:sor, Dr Thackar, had said that the
Industiial Liaison Officer’s job is absolutely
ustless, he had nou dome any work and,
therefore, the post must be kept in abeyance
aod 1t should nut be revived at all. Even
though this is what Dr. Thacker had written,
because of bis anxiety 1o help Shri Baldev
Singh, be suppresses what Dr. Thacker has
written and piops up this man and suggests
the revival of thes pariicular post. This very
clearly shows that he was quite ioclined to
sec that this man is helped. Therefore,
alier he came here on 19.62, in the month
of October hc was made the Industrial
Liaison Officer on a salary of Rs. 750.

Again, consider this aspect. There were
three regional officcrs who were serving as
industrial liaison officers. The case of none
of these officers was considered and this man
who was rew 1o this type of work—he was
only a senior scientific officer- he was
propped up and appoinoted in this post,
ignoring those thiee peuple who were al-
ready working as regional industrial officers.
The Sarkar Committee has sunpressed this
fact. 1In fact, if we ses the draft report this
fact is actually mentioned there but it is oot
mentioned in the finul report,

Inquiry (CSIR) 2.0

The story does not end there. As an
Industrial Liaison Officer he could get only
Rs. 750. But he has to be appointed in
the Rs. 1600—1900 scale. So, the Direc-
tor-General suggests that the post should be
advertised. At the same tim=>, the Diretor-
General do:s not want any qualification to
be mentioned in the advertisement. [ can-
not undarstand how a post could be
advertised without mentioning the qualifica-
tion. Tt i+ something beyond my compre-
hension. No qualification was mentioned
because Shii Baldev Singh had to be helped
and he was only a simple B.Sc. So, the
Director-General issued express orders that
no qualificatin should be prescribed in the
advertisement and, therefore, the advertise-
ment mentioned nothinu with regard to the
qualitications for the post of Industrial
Liaison Officers at the headquarters.

When this post was advertised previously
a very high quilification was prescribed
cither in physics or chemistry which is
related to industrial research. But, in the
precent case, on the orders of the Director-
General, no qualification was prescribed so
that it could help Shri Baldev Siogh who
was a pct man of his. I can very definitely
say that the Director-General wanted to
show favouritism and belp Shn Baldev
Singh and that is why no qualification was
prescribed in the advertisement. No other
inferen=e is possible in this case.

Dr. Atma Ram was one of the members
of the Constiutional Committes, Two
other  important members were Dr.
Lokanathan and Dr. Kane.

Tnis D.G. could not manoeuvre. He
wanted to help Baldev Singh und ip order
to help him he must have a Committee of
his own which wou'd be amenable to him
and since Dr. Atma Ram, Dr. Lokanathan
and Dr. Kane were aot amenable he changed
the cotire Committee. Whal is the consti-
tution of the new Committee ? In order
to recruit a man of scientific knowledge he
puts in the Commitice Dilip Mukberji of
Economic Times. You can understand the
intention. Then Fazalbhoy a radio dealer
was one of the Members of the Committee.
I do not know how. Another Mr. Prasad
from Secundsrabad where the ex-D.G. was
serving. Thete are the persons. No reasons
have been given 10 change the previous
Members. Al this will show that he wanted
to belp Baldev Singh and that is whby he
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changed the Committes and brought in these
persons who knew nothing of science o
that he could manoeuvre with these people.

There were ten persons called for inter-
view. Was the interview fair ? Out of
these ten candidates six persons were Ph.Ds
and three bad post-graduate qualifications.
He did not want any of them. It was sure
he wanted Baldev Singh and all this went
for Baldev Singh and Baldeo Singh was
selected out of six Ph.Ds and three post-
graduates, What more could there be to
prove fuvouritism and nepotism. How
could there be any tangible results coming
out of CSIR if medicores are recruited by
CSIR.

Now he has got a job of Rs. 1300-1600
as Industrial Liaison Officer. He is not
satisfied. D.G. wants that he should get
the grade of Rs. 1600-1900 and, therefore,
tried to revise the scale of Rs. 1300-1800 to
Rs, 1600-1900 but the financial Advisor does
pot agree, In 1964 it was proposed 1o
creale s post of Rescarch Coordinator in
the scale of Rs. 1600-1900, propusing Baldev
Singh for the appointment. It is very
important. D.G. says, :‘The post o! Indus-
trial Liaison Officer will be abolished
provided Baldev Siogh is appointed for this
new post of Research Coordinator.” That
means he is out and out for Baldco Singh.
He wants to help him at all costs. Alter
that he again contacts the Financial Advisor
and the Financial Advisor said, * Please, close
the chapier. 1 am not prepared to agree to
this szale.”

In 1.65 he tries for the post of 'F*
seientists in the scalc of Rs. 1600-1900 for
Baldeo Singh and euprresses the fact that
on two previous occasions the proposal was
rejected, The D.G. did not bring it to
the potice of the Financial Adviser and
said that this post should be created. The
post was advertised and with D.G.'s express
orders no qualification was prescribed. Only
four out of thirteen Members—this is very
important—were present at the committee
meeting. They were* D.G. himsell and
his Secretary and two others. When was
the notice sent for the meeting 7 Telegrams
were sent on 28th when the Selection Com-
mittee meeting is on the 31st,

This is the way he was manoeuvring all
-the time in order 1o see that his own men

MAY 9, 1970
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are helped. Dr. Maheshwari, F.R.S.
objected. He said, “You want a man;
you have not advertised the qualifications
for the post. It is rubbish. We cannot do
that,” Therefore, the matter was given up.
The Financial Advisor also advised that no
selection should be made and, therefore, no
selection was made.

Whe=n he could pot create the post of
an 'F' Scientist, his next attempt was to
equate the post of Industrial Liaison Officer
to that of an 'F’ Scientist. Here again, he
suppressed the fact that creation of such a
post was tejected in the past (wice by the
FA. The Vice-President asked him to con-
sult the Financial Advisor. The Financial
Advisor did not agree. He saud, “No, such
a thiog 1s not possible ; you should not do
it."" Then he wrote to the Vice-President
saying, ‘‘Please over.rule the Financial
Advisor and equate this post to that of &n
‘F* Scientist.” Thus, he gets him appointed
in the grade of Rs, 1600-1.00,

Takiog all these things into considera-
tion, it only means that this man was out
for nepotism and favouritism, It is on
account of this that the CSIR has come to
this bad reputation. Such follows are
responsible for all this.

With regard to the irregularities and
violations of the rules and bye-laws, there
werc iwo or three points of reference made
to this Committee. Dr. Datar was made
the Director of the Hyderabad Laboratory
though there was no such post. Is it not a
violation 7 Was the Committee blind 7
Were the members of the Committee blind ?
1 cannot understand this. My colleagues
are there but 1 am sorry 1 am makiog a
remark against them. When there was oo
post of a director, how could there bea
director 7 Dr. Datar was made a director
even though there was no post. Isit not
against the rules 7 It was against the rules
but they wanted to overlook it. They
wanted to deceive people. That is the only
inference that could be drawn from it.

Then, bye-law 29 had been violated in
the csse of appointment of Dr. Datar.
Pro- sions of bye-laws 58 and 59 were violat-
ed 'n the case of appointment of Dr. Dutar.
The Selection Committee had suggested Dr.
Datar working as a deputy director for a
period of two years and Dr, Datar was
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appointed to work as Deputy Director for
twp years. But within two years this man
wanted him to be pushed up ; therefore, he
mdkes a proposal to make Dr. Datar a
director after one year. Does it not show
favouritism ? The inference is obvious.

Therefore my humble submission is that
the Director-General who did all this was a
man of evil genius. Shri Chagla, as the
Yice-President, could and did control him
as it shows but, unfortunately, the late
Humayua Kabir could not control bim pro-
bably because he was very much busy in his
own work. He left the entire thing to him
and okayed whatever he suggested,

This has given rise to a lot of internal
feud and, therefore, 1 request the hon
Minlster, as some of my hon. friends snggested,
that unless you are able to spare a lot of
time over this, please do not accept the post ;
otherwhse, you will also come into disrepute.

This report is a garbled report. The
draft report and evidence tendercd before
the Committee should be placed on record
so that Members should know what vlola-
tions of the rules and bye-laws were made
and what were the reasons for which they
were blind to them. It is not that they were
unable to decipher it.

I have said it in my speech on the
Demands of the Ministry of Edvcation and
I repeat it. Sir C. V. Raman said in
Delhi :

“Shahjehan built the Taj to bury one
of his favourite wives and Dr. Bhatoagar
built the natiopal laboratories to bury
the scientific instrumeats. Any defence
of the CSIR is meaningless. It is
indefensible.”

There are the words which I am quoting
from Sir C. V. Raman. [ have actually got
it by rote. No greater credential can be had
thin these words of Sir C. V. Ramam 1 say
this because they are not competent people.
Competent people huve not been recruitad
aod mediocres have been recruited, with the
result that nothing tancible is received by
& general public. They are wasting the
money of the general public.

st gujwy swTE (FETOES)  69-
ofir wdhea, qud g & frw @ € A
wTT %1 v famrar Svgar - gR 6%
e § sum aeh A oagt e @G
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wiag f srar soar g fe N 5o & agr
FE, ¥ AT IAd qrw g & o
ST =N St g@ Frafae # qda sreqer
g1 ¥ faaar sqar dmfrs g &
W& el &, ¥ qufag weamr & ook
X T AT A waw anaer gur w O
7| frg 7o AET AW AgE ww dw-
frr g, feara & 2 3w ¥, It amw
e ot afea 3% aww fradr g w6
gr—r2 912 e & i ar wfes far &
forg, Ia% fag =g qrar AT T gy,
¥7 fama dwr ¥ @R 4 )1 vafEn
SarET FY 2oz ¥ ore ¥ aremerr § AY ag
ag Wt g e W & e & e Aifa
fauifig sor & faq & wexer A &
afew qwiegfer rx o § saren 7t
AeqET § W 9 qWrAT A wegwe § a
Fgt Ay AT gIeat e §--I7 O
FY fosdardt o 9w qe ) O g W
ot arw afafe avré omr v wifaw
FsIafEal & ww % fau, ag afefy
I 1T 7 FrE oy | i afer ag
3q afafa &Y aad §av Iw awfnfay &
ag arm FIAT 19 ar fF 3g | e
af! foid & s, wEifs e wifw
#Y #1§ famiga @lt, @ swA ot IEH
arfaer §, 1§ ards grft N Iu% ot ag
mifier & 1 TAY feafa & ot oY orig A&
e A aATE TR R ar
s qAmY, 99 qx fawmw FO
wfst grm e ag @@ I B Y¥ 19U
fis g€ & qra IATET GT 4G FAAT
@ WA w¥ A AW dgl T W
at § & gwr ag wgAT (6w ¥ o
amg fast of, ag wwa of, ¥ gEd wiw
Y AE mtﬁ!—lﬂt ofr fasar &
TA AT

warfy wEEm, ¥ &9 oF aE
gﬁwgmwghmwhkvmwst
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[sft gegwa warx]
frfmftaE R fed A+0E T A
sfirie an¥ gR TE¥ ¥ @ YA 6
R gy d, g o fram ¥R
wh A Rt qE gy g
gaT—& ag st 7@ o fe qgelt foid
Y, gad ol | §—A EA At
ot et g€ feate @, 7

ot ofy Tra ¢ A F qdw wrAwTA
FEF Y|

ot gegwa sare : § g7 @l a@ W
wg @r g | & @ ol fodE v wed A
T, §E¥ AT g wweAr ) W afz
adt 2 & faq gw A fF safos
®9 & G qTaT #7 W A X1 _E §
aw Mt # @ wiew & graew § oF am
FEN—IAF GO OF TA HET T | A
wrga #) far-drer af @ & fF 97 a%
g I ywifoe 7 §1 9@, q@ a5 Gl
1 8 7 w@AY | AfFT FEgd F gEmr
#T WY gy G gar § | FART 7 aArm
#1 09 $@ W1 & AT ¢ | wmAT ¥ A
agf A wmar & fF maw 16 A
frelt &1 e fag 7 &Y 917, @@ aF g
AT A & | wEa F A DA gl &
AT MR F Gidr g av ady g, wraEr A
A &, IO Aww T @w QY T g
A o ¥ g« 737w E A fo ww
afawrdr o fagara 4@t farar o avar
¥ e & IF faare A fpar —
16 wr# o1 Y zfee & fawe frar § sz
T f gfee & faae &0 7 w3y a9
wfearf ag § s ot fovmad 9a% s
TE, 37 GaEH A 4GT €7 AF TG A
forar, aga & ¥qT H AV 7 @v g9 A
§—ag it ma & fr faorraw 7 Fasrar
ooy N A g f oA s &

MAY 19, 1970

Inguiry (CSIR) 7%

forg T a<E T@ arA &7 AT ALY far
mr ¢ fr ¥ st & oww WK
st gy avmar @ wifge ) fec
fawrar 51 feg @ T ) IO AR
¥ foad & wrdy o7% A § TRAW
& qum feg o TEET EaTe Ad e
wan fF o wredt gt gt fee gy ar
T owT mT ¥ N Fem kg @
faar veTet &, gad gk AW A @
fag my famgia seearer Y & o WX
Fora® A % owamad ¥ gy A wEr
fs g @9 @F, T w1 9T 9T §6
21 ¥aw femam & fag Y war fis 5-6
sredt § T 9H & W9 uF A 9 §
AT g A g7 § fomay f& ovenaT
greq & fod dae AEi € @ a@ X
ar€ aw Ae  ofafadm= s S 9T
a1 vt F Fomn e o T wga a0

st sfte Aro AT (7T) : qE
wrf Tt ava @ war ?

it gegaw sy ;- Afew g8 aEem
tfEa AT gw agt aww awd @, ¥F-
e & w9w @vd 4 ¥feT gudr @@
9o # Wi dwifasr ¥ T8 A7 91
I8 @ gu el qEd N & gmar @R

7 afew agi Wt gy yar W@ wer
wmy ?

v W feafedx & & @ flv ad
FET | 9 W ¥ Ay ma A fr 8w
FEEY § A w @R AN o v
dge @ 5 197 *1 oA mR) ¥ @
mar ¢ 1 frgfes & fag Frwffeer ot fafir-
o wifafedew Y, Jo% agare sy
9 Jrgar aTe 9T ®) 9oy <@
Ffea tad I faorT w1 S T@f wvwT )
fafrm wfafedes o= ofafafafad
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& Fror Al § afes wowr g e
wifgy i dez srfaege et fawan
& a1 At € W # ) @Y AW AT
7 for¥y aw oo gER o A ER & W
@t AR e @ Awfer ) m W
g wifyy e fafres wnfaemge R
aY gEwy & firar Wi amr @6 W A%
fear o gorr @ adt @ AEw AR
foar fF axearea 2 @t 7 &%

g oY 7 Q@ quaa &, T §
T X w g tww § cafag A
afas xRl ¥ ¢ 9Ear | fow a@
W @M qG MW T, Ak TF &)
R & WX AW @R A
IgrT | oy W wfew FEA A S5
gt qrgri far sg g § s AW A
&, gOX 1 AT WITH A TG | TG
ghar ¢ fs ag =it &1 WS § afEy
wit gk fegd F19 9% feg ag ? &
a8 @% ge afew wlt @ wl wa
g A& am &3 A aEwwar @
TE wwEaT g 1 e ¥ 82-83 2@ F

aft oito Wro gaTETAl : KW TR &Y
At @t gk s W € 9%
TN )

st guwa weaw: o¥d ffad X
wrgan § f oriw fewra & @ e ga 2w
i fawm #t gAfa ok aoel @ Wk
L R A S R

% gfag dwifas ®1 64 a9 & I&
¥ Agaw fefawe FA &1 e
fm wwt & wIiw 9T wATET W@
29-10-63 %Y gariede ¥z faar mar
I a1z 28-1-64 ¥ TAWET AT X
(& 7w mff & gy ) v oF o fear
fis e qx & fag arw e w1 A
i e | wg e ag gr WK
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Ty & wifew T IR e @
fear 1 ag e A anwppE G A5
fera mar WX ST A fear mar ) feeg
gg T oY TEEET AATH FT W@ 9%
w3 7€ 9 | wq q@ @i ) 9w ardw
T ML FL1 11-6-64 T IR T
|1gE 3 w1 fF 6 TR a1 W 65 /I
R T F g g (Ha T W
¥3% WH gu W Awd gl wT Ay
§ | 6T A9 R W, IgT AR TR e
2, 27-5-64 Y Go JATEY ®TH ALE W
wraTe gt | wefed 97 14-15 fei &
e # ar @ AsEreh dgew e fafa-
&t o g gl A ad
JqGia a1 ¥ Afew ot s W Ew
w1 forerar worwr a1 ? gafag aff &w9 a1
9q fiw #fs o qEsUF A 3w
qT QAo dYo TFo ¥ EEIRT HIEA B
ge & wifaa &7 7€ | grenfe Twiwy
9T A7 sy« frgr § o gmw waew
ag 7@ a1 fF aredwe gAT W gmfaw
WHEG ¥, A I 9T q@rA gy A
a1, #fEa fox it giw-dw seT diT o
&1 5392 WA gu i wraiee qq 1964
% feamaT # ger faar mar

W w9 gEa Jagew d@fd ) &
wH W am ot A ww g
69 A fF oF ol F FX@PA N
foo w1 adt fwgy mwr | wE® art ®
fafaz 1% fedw % Wt g o arf of
§ N 5 gw e & @) § 1 367 few-
W‘Tﬂzﬁ:

The Committee sent one of its members
Dr. C. R. Rao a few reprints of papers
brought out by Shri Rahman and test-
imonials from eminent persons on bis work
which were sent to them by Shri Rahman.
Dr. Rao has given his comments as gqooted
below :

There is no evidence from the type of
work Shrl Rahman wos doing in the differest

Ingqulry (CSIR)
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laboratories before he was brought to the
CSIR h. q. or from his publithed papers
that be has the necessary abilities to occupy
o high level post in Operational Research.
Many of his articles are of a geneial naiure
indicating the usefulness of O. R. which
could be written by non specialist. There has
been no attempt to study any live problem
and arrive at a solution, 1 ngree with the
views exprested by Prof. Mahelanobis about
the quality of work done by the Research,
Survey and Planning Unit.

¥ Tz ¥ IR 1600-1900 &
W i Ty anar & AfeT frm paa # 7
1T ¥ At i ges 72 o F ¢

The Constitution of the selection com-
mittee was approved by the Vice Piesident
on 10.,6.64 and it met on 4 8.64...

10-6-64 ¥ga § wewgW ardw §
foramr & qgar ofr fos T 94T § 1

Shri Rabman was the only candidate
who did not appear for the interview,

The Selection Commiltec recommended
bim for the post with & higher start of Rs.
1800/-p. m.

4 wwred FY §8 G I AT-giHd
# W T g v § 81T S s A
¥ ReA 9Ng T AFF d3 4R § 1@
g § o g4 gar, g& e fawr-
qa @ s@ Wi wgr wmar ¢ fF Ero
grwraw g3 § ar ai § afew gf ced
w7 AgRT @ 7 PR e e waww af
& w0 WU & 9T ¥ qav g @ d
Juwt At wrw et wifgy ok ww ey
& wiw gt wifge Wik T ogF A A
ww fowr & wiw @t wifgg 1

afgr % a@ & T AT g
§ frw awg ¥ & omwan g s o o
g aw F i fom ag & s o
9T §, WAAIT A6 AT wiy qew W,
3T at ag @iE wraw gar g v foraed
ag fomigg #T g wOAT WEINTT AT,
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fad MW § ag werang AR T famer
arde &1 sux are ¥ gfaar sfea @
I Wiy @t 9971 v R, faw a
F1 9g aatw 5@ § ga o afdfaw §
e 377 37 agE O ards M §,
wiF %1 fawma #1 8, A7 | §
o IETY FHHF T A INFT /G WY
ot o &N, gaw NE wwe TE fm—
ol wfas & g7 Agl AT § | THE
w4 g, fowm & @iw g1 afww ma-wg
A-dt7 I Fgm wrgar § 1§ ag wEA
wngar ar ff ot ow faw & oF WA
&1 am faar st #gr fy 375 & &%
1600 o gF At ®E & Wia< IWHT
¥97 9E AT | A UF §) AWy TG
? wifews 11 % sfm g & 12
arfagi & am§ 1 47 gm & ¥ oF
Y 98T 41 ¥ gl gac faar e
¥Iga, 97 ga® aITH & @il § RN
g% Agl gmr & # aga AWa @
frags s g 5 wcagaw e
Jg WIT aga & AT 4, Fiow 4 %
Wt 97 3% fg7 N7 A% \E4r 4G g
W g A 9§ IR wsar w9 fear
T | UE gred W 9AF £ w0 ge-
%7 fowm & sww 17, §& Qv fagray
% afca @t o7% faedt 1 o §f W
g o 5 9w fregd qra-ans et &
Far & frar g W sT R &1 ot oW
o 4% § I A H o gewisw e
il

17.00 bra.

a9 § W UF W Wk wme @
art ey | g wE NE e A
f§ gus Tiwe 99w ¥gT w1 ¥ Oy
WA g A fem e T,
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IR ferrraa &% av arE FX, 39N §Y
zaan famgar adl, afem s & fe,
¥ frar, (o AR ¥ g9 A1 F7 gAE
famar sifge | @ &1 | AR @ 9%
EAY 2GAT qTAT & | BT WK AT T
t—ag ard Fgi o v § AR w Aw
THA § ag a1 7l o aowna—iE gae
¥ wray @, aga & fasawin afe & 4
dgar & fF ow ag agt o @ IR
WYY TET § @IS goer f, SHET
wefaferT # gaar w% fear o e
TF oot ¥ ot ooR guayT A F/IS G AT
¥ a¥ aff foar, afes @ afrdi 7 A
ST g e g fore @@ Wk A
farar

st tfa ww: 1961 & g aw
AT # 9 wATe 9T GH |

st guiwy swiw: § A@ omar
o9 ferd agf argm | wae AT ¥ gEE
9 e § f g #) stz % dar ww
TR ar foad g lew 9%, dERGw
9T & T Y

0 wma qg g % sar gk Wk
agy aiffeard sgfae qEl & aRS @
g AT g Ay amawm § ) Fay
ST RAT WTRAT T, A & W9 @ T
%3 a1 arfow T &3 1

Q% AmHl AEE W g
Qe g ?

it geiwu S8 : fggEE A Oad,
aifszarm & s ot o @@

dra<r ara ag § fv o wTTw #
AU w198 f swRawH
gt k1 xefer Tk mfeer St ¥

TR T8 T W ) WAy gU s
& o ITer owx gar fear W@, @AT @

e & fer Wi e owwr owe
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g @ ag wwmr ¥ aw od, feg
@ W & it H ogH feww w
gt 5 gaR faad s, dn axfee
g 98 qu g fawar & arv g
IR AR A A T d5 e E
19 at 3 2 gAY, Afea ge feamw ¥,
g frmd 9T g am fawe Wil A%
ary &1 A1 AT F qrg-arg | F I ¥
& wgar afew & ofes & a9 o
¥z @ g fr o ot @ o ong At
"qTOFT FFRSE M ¥ foad anefefew
Ioi fraer g, wre ¥&T fir wglweT &
FrearaT & fam wae §8 af e
fawer gi, fomw gfaax amfer ofw
A1 o g & e @ e
qre-qiw fawat # Fdate $1 wr g, o
arae T 1 B faww W oaft g §
wad " ag g fr aw g qex ot A
& M dfmT g am ar FuT qrEl o
WIAT 8, AW W 9T g | g wiasy
1 famar @ 1 y@ w1 AT Ag oy oqw @
T TR W A &1 fesar g el
IOFT saTeqr #1 (¥ W H gAry gy
AAGAFT FY FTH FT 7 0 FAQT e
g% w Ag W A7 8% | ITH o A
amar 7 93, #1€ g8 fax o &5 o
o) T v IR 7, wefAT wed AR
aqrg s F1 3@ A @9 § o wafer
aft ¥ 9% § w9 ¥ grmy syfes @
o Ay Agl 2 @y | wefeg 8 o
e g 6 dvgew arfes wri ol | o
sfwar & #% § o0 qearaw € war
EFT O, gHET IWH I Af G Witk
@ IR W qgerneT Aq§r) &
sferaa arel % s wgY wgar o F qgd
e e & Ao
§ ot ¥ & fedt #Y e i 1 wTe
TR W) § ¥ T qgwenn §, &
T #1% AT fena g g, W
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agt & 1 Iy o ger famn O AR W@
warg arfes g, ¥fe s arfam 7 @)
M 3§ o s fasdr sifge < sfrsst
ITHY ST Y, A AR WA §Y

o} etarem ¥ (sfegre) « @A
g, At T SR A A gy I
T g 5 wem welt g Ad
wHE T T AT e § 6 e
Y AT qrAETd AE §

Wt geew e gF ar g, Afew
W &t am &1

&t Wlamow ¥\ IR w1 fE
famme & a@ @ a8 wwa am@m 2
E T R § ogw & 9
A AN T | gy A@ I AAALT
wrfge 1

Fod W W A fagrd
arrdt ¥ wft fe 10 Wi w1 wEaw i
Reie frwar § fr dge afcarc & &g
ag gwafraa §, 9% o gguw &

Q% AT qTeq ¢ AudiEr §

=t wlarem #ud : AU AN TG
) wfig s¥i s w gwww
frar W TR WIE e afare o
it 3w wrnaw frar | e T ag gt
f& w10 it guww & W =T wrEwr
g &) gt W T s
wrear 1 g frw € ) Ao e § e awi
q< st =few ar €f 9 fearma
a1 fedz gt AT wfag

Fog @ o fes ae WA SR
¥ T IEi agi Wi § =i AR, @
W YT & e qrR, Wi N S é
for ¥ ot sfnraer sfes & sy
W Jah wRE fer mr ) el T
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& F4et F1 fawiw gor, se fraw
frar & AR wt fol & @, 9a® aEEE
ag A § f& wem ¥ A @ AR
IgF gA-d & | F qwwAr g fy g
w§ wifeeg 75 &

AT qgE 7 w5 $HET & 9
gEat 7 fraiw & wawe awa fear 3
fm I azal ¥ waWg e fear @
i fas 10 sfama #¥w ¥ fear @,
wafs arft ek fragl & IR @19 w7
faar &1

et ara ag & f& qmoarg & aw-
a0 & wraew 7 A A A A faa
fear @ sud = FEr @ fe o) gewe
gu & 3% A1 mae a@ Ad § WX AR
wfezwrew & 1| @7 g @S F) 2W\T gU
¥ ware & fr aoere wwd #t o fdé
ag ok amwa § o A efesrg & W
Zad #0 &Y € o T R

ot efe wm: g it wToE aTEA
g

st @arom ¥WA : oF T WR AR
s # § s aw< gw agt 9T ifefaywe
daw ) fempum &0 § @ & 0 g
% 7w g grr | ag g aww qfa-
T wH amw wie Ofadew §
ard ol A fedw H wgA A1 A
safe § N wmw ¥ ag dw ot &)
A Y Nt dwwr faor § ok R
oF St ¥ ST 3% Ag g

T A FE A AT A S 1 o
FRY A AL ww oy R aw &
s ¥ fadewt arifefes fas & ar
g #3waiiz foad # fas sfeweer=
w1 Y § FT ST 9FaT § | afy aw
A, wgrk ¥ arwT 3 A W gar wa
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fir fevsiar-ardy av fesfard, < I&d
o & 7 fecatar ar faat ot g€ &, Foadt
T FTH WG FA F A0S @A § |

st TrWrEaTe @ed (9EAT) AT
fewmtar Mt AT A AT E

ot waem ¥wd : G5 feoly A
grafFT REA qrelt @ ag QA 2
g srafaga @, dvmar & ar A @
aga & &l Y g e E fr 3R arw
s fectmr adf &, foult +Y & Afaw
fepe ot ¥ ad-a? folt Wi fecmranfaai
¥ %l vureT WY FT4 B FA T Frfaw
awd gy # | wrafawa 77 WX dvaar &
arEe ayf afefedz adf far &) o
F1 & fag aew@ drgar F AR,
sfamr A AN 21 aFAr Hag A AT g
a7 ggfa wew ¢ | fowt ag ara g @@t
WA FT TIAT £, A% ATOTEAT AT AT
dra aff 21 fedqwdz & wm & fag,
wrd 7Y aufa & faw, wgeam & 3gq
aEET § Wty t@ W e § 3T
frers w392t § 50 aT@ & *4 F) TOUA
FT GFAT & |

Wl & g & wgr fF a@R
afafs a1 qravge wfafa 6, N F
At £) afefy oY, gy 9 fagg faar 2,
ar fed¥e &Y @, ged arx wa A€ ZED
foii et wr wfafad ¥ s F
HIEEHAr 7§

SHRI H. N. MUKERJEE (Calcutta-
North-Bast) : Mr. Chairman, Tam afraid I
have followe! this debate with a sense of
distress as well as of a certain disgust because
when I expected that we should discuss on
this occasion the great expectations which
the country has had of the CSIR, an
organisation  which, in some respects. has
failed us so that the late Prof, J. B. S.
Haldane nicknamed it ‘Council for the

Suppression of Independent Research’, I
wished we would have some serious
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discussion ; but instead of that, T found when
it began, particularly when my friends who
decorate this side of the House to my left
went on talking in the most disparaging
terms about a Committee set up not by
ourselves—] do not know if we could
demean ourselves by condemning a com-
mittee which we appoint ourselves -but by
the President of the CSIR, and that Com-
mittee, and particularly its  highly
distinguished Chairman had come in for a
kind of obloquy of which any decent body
of representatives of the people should have
been ashamed. 1 say this because 1 notice
continuously in this House a lack of a sense
of proportion and propriety in regard to
almost everything we discuss,

The Sarkar Committee includes not only
some seven Members of this House, but
also four eminent scientists whose opinion
on the matters discussed in this interin
report should at least carry as much weight
as the unioformed opinion, I must say, of
members of this House. 1 have known Mr.
Justice Sarkar since 1936 when [ joined the
High Court Bar at Calcutta and have found
hima person who reached the highest
judicial ollice in the country and yet retain-
ing a certain upostentatious charactler and &
fearlessness of quality which we should
cherish, But we find, on the contrary, this
House upbraiding him and the Committee
of which he happens to have been the
leader. Members of Parliament have their
honour ; I have been told so many times.
We have all bezn listening to that sort of
thing. The honour of Mr. Madhu Limaye
aod Mr, Samar Guha is very important,
Of course il is imporiant. But the booour
of other persons who are not here to defend
themselves is just as important, if not more
important, than the honour of the Limayes
and Guhas of creation, They are here to
dofend themselves any time they are attacked.
But here thzy get up and say all kinds of
things about persons who are not here at
all to defend themselves and I am very
upcertain about the kind of defence which is
going to be put up by the Government.
The position becomes complicated because
of the pusillanimous character of the Govern-
ment which at the time when the Sarkar
Committee was being castigated in terms
which I shudder even to contemplate, kept
quiet and nothing was said about it. I do
not uaderstand so maoy of these things
which go on.
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My ftlend Mr. Atal Bibarl Vajpayee the feelings of Justice Sarkar and his non-

whom we all appreciate for his sterling
qualities told us that it was mot a working
paper but a draft. There is controversy
over whether it was a working paper or a
draft. I discover that Members of Parliament
who have signed a note of dissent to this
interim report ase themselves signatories to a
statement which was unanimously adopted
in a meeting of the committee where they
say it was a working paper. What do I do
nbout it ? Mr. Sunderlal Bhandari, as gonl
& Jun Sangh leader as Mr. Vajpayee, was, [
am told, a participant in a resolution which
says that It was a working paper and not a
draft. T st. .ld also like to ask Mr. Vajpayee
under whose graceful chairmanship 1 have
had the privilege and pleasure of serving on
the Public Accounts Committes this ques-
tion. T have everv respect for him. [ should
like to know from him : would any Member
of the PAC or any pailiamentary committee
let out to the public a draft of the committee
and after that appear before the public as a
paragon of virtue s against the other people
concerned 7 1 do not understand this kind of
unsavoury business. I am always ready and
willing to believe when anybody disavows
the least little idea of communalism ; I am
reiidy to believe my friend Mr. Vajpavee
when he told us a little while ago thut there
was nothing communal about this talk
because Dr. Zaheer happened to be a Muslim
by birth and Dr. Atma Ram happened to be
& Hindu by birth. I wish 1 could take it at
its face value. 1 have noticed in this
Parliament—unfortunately T do happen to be
somewhere about in this Parliament for
quite & long time—and 1 have seen the
vendetta against Dr. Hussain Zaheer ever
since the days when Mr. Chagla was the
Minister of the Education. Therefore, 1 do
not understand why this kind of thing goes
oo and why this kind of thing is allowed to
pass muster.

As I sald earller, the Sarkar Committes
includes apart from Members of Parliament
who can defend themselves in their own
way, four eminent scientists whose opinion
in these matters should carry at least as
much weight as the opinion of largely
uninformed Members of Parliament. [ also
repeat that the Sarkar Committee was not
set up by Parliament but by the President of
the C.S.LR. Therefore 1 can imagine that

Parliamentary colleagues are likely to be.
Most of us in Parliamsnt may get ioured to
all sorts of things and we develop the hide
of the rhinoceros becawse of the kind of
attack which w= have to resist from time to
time. But other people are not like that.
They do not have that kind of a hide
developsd. Therefore 1 do not koow what
they are going to feel about it when the
kind of allegation which was made against
the Sarkar Committee was made in this
House by people who are supposed to be
amoug the most accomplished Parliamen-
tarians in this country, then 1 wonder how
the reaction of Mr. Justice Sarkar is likely
to be. The Committee’s findings can be
contestzd on their merits but the Committee
has every right to defend Itself sgainst the
slander of having beco pressurised by the
Prime Minbister into changing its report, I
would ask you, if you were the Chairman of
the Committee, and you were told when the
Committee was in the process of continulng
i's work, an interim report was a product
of certain changes being brought about by
the pressurisation of the Prime Minister or
whoever else, what would have been the
kind of reaction that you would show. We
do not seem to think of all that sort of
thing. We think of the honour of Members
of Parliament like those Members who were
“holding the House to ransom™ a litlle
whil= ago, to quote the words of the Deputy
Speaker who was in the Chair at that
particular point of time, (/nserruption)

MR. CHAIRMAN : Order, order.

SHRI H. N. MUKERIJEE : I am pot
yielding. It was absolutely incumbent on the
Committee at the point of time when that
kind of charge was made oagainst them in
Parliament, it was absolutely incumbent on
them to come out with the rebuttal of it and
they did come out with a unanimous resolu-
tion to which all the Note of Dissent
signatories were parties, to which all the
four emioent scientists of this country were
parties. This is exactly what happened.
Therefore. I feel that what we are dolng—I
cannot go into the details of the matter—is
not correct. I find that this is a very judicial
document.

I ¢~ rot find it a very adequate document.
1t has rot gone comprobemsively Inlo many
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matters, but it says so openly, it says at
the end of it, that after all so many com-
plaints have been put up before the
Committee that it recommends an officer
independent of the CSIR should be selected
by the Government of India to enquire into
these complaints. It tells us also about the
committees of selection which were
appointed from time to time in regard 1o
certaln jobs when they had to be filled, and
those committees did their job. We
remember also that scientists in this country
have their self-respect. Let us pot expect
scientists to apply for any footling little job ;
those scientists who are specialists in their
subjects would claim that they should be
invited by Government on Government's
own behalf, That is why perhaps occasion-
ally selections have to be made not out of
the list of applicants because some people
would not have even cared to apply for
and kind of job. They have their pride as
scientists and that is a kind of thing which
must have happened from time to time.

to say that 1 have
pothing against Dr. Atma Ram. I have
known him personally though not too
intimately. I have respect for him thkat is
his due. But | discover—and I do not mind
referring to it because Mr. Vajpayee also
referred to it—in this pamphlet written by
Shri Arjun Arora and Shri M. A. Khan,
both Members of Parliament, somrthing
which shows that something is very wrong.
My friend Shri Vajpayee’s Committee—the
PAC—has produced s 122nd report and in
it, it has made observations in regard to the
CSIR which have to be looked into properly:
properly speaking, I hope the Government
does apply it> mind to that sort of thing. In
this pamphlet, points are brought out which
show that between the present Director-
General of the CSIR and the Government
of the day, if the Government is represented
actually by the Prime Minister and the
formulation of views that she makes from
time to time, there Is a dichotomy, a
contradiction. While th: Prime Minisier
wants a kind of scientific development which
would like this country to be self-reliant,
while the Prime Minister wants fundamental
research with a view also 1o the development
of practical patterns of achievement in
technology, while the Prime Minister wants
to go ahead with the public sector in mind
as a basic factor, as the sector which com-
mands the heights of the ¢conomy and the

1 would also like
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life of this country, Dr. Atma Ram, on the
other hand, does not wish for that sort of
thing. Me wants to get the know-how from
abroad. He wants to follow the policy of
adaptation of scientific and technological
knowledge from clsewhere and he goes about
making speeches from time tn time which
show that his sympathies are entirely with
the public sector, (/nterruption) 1 find, for
example, a quotation given, which shows
that Prof. Satyen Bose, Natlonal Professor,
“expressed himsell against the import of
know-how from other countrles and Dr.
Atma Ram favoured a larger inflow of
foreign know-how for technical development.
I do not want to go into this matter in any
detail.

It is very unfair to Dr, Atma Ram; it
is unfair to the scientific community, if we
discuss these things In this House, with
impunity, thiogs may continue to be said
about scicntists : it has got to be stopped.
With impunity things have been sald about
Sarkar Committee. That has got to be
stopped. Parliament ought to make amends.
The Government of this country should
make amends and the Prime Minister, as
President, and the Bducation Minister as
Vice-President, of the Councll of Scientiflc
and Industrial Research, should answer the
guestious raised in this pamphlet, about the
contradiction of views as between the
Government of the day, and the Director
General, and because of this contradiction,
the suspicion arises that there are other
interests at work ; and because of that,
when we find the composition, the political
characterisation of the members who signed
the note of dissent, we begin to suspect as
if the vendetia against Dr. Zaheer is mixed
up with the vendetta against the public
sector and agaiost independent scientific
activity, 1 hate to refer to individual cases.
I know some of these scientists who are con-
cerned. I know how they have their pride. I
koow also how their pride is sought to be
bioken by the apparatus of bureaucracy which
has grown io this country. If Parliament also
assists the apparatus of uureaucracy in
breaking the pride and spirit of our
scientists, surely CSIR would justify ths
pame given to it by Prof, J. B. S, Haldane :
“Council for the Suppression of Inde-
pendent Research.”

We want the CSIR to develop. When
Mr. Chou Ep-lai came to this country, he
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was asked what impressed him most, and he
said, the Natiooal Physical Laboratory and
the Mational Discipline Scheme. Both are
gning down the drain and that is why China
sends a satellite into space, while we sulk
and shout and do nothing about it. That
is the measure of the difference between
the two countries, which has taken place
because of our inability to follow up scienti-
fic work, whose foundations were laid when
the great chain of National Laborato ries
were set up. Now this attack on our
scientists—4 of them are represented on this
committee — this attack on  indipendent
members of the judiciary who have held
the highest office in the country and this
attack on whoever goes against certain
pettiest of petty partisan interests s
symptomatic of something which Parl:ament
should spurn with the contempt it deserves,
I do hope that the Government has the
gumplion to come forward with some
courage in defence of the Sarkar Committee
and the way it has tried 10 work, in defence
of the whole tribe of independent scientists,
in defence of the idea that we shall ger the
CSIR to work properly for the sake of the
country, Follow up the recommendations
of the PAC before you and you will see
the results 1 am scry [ cannot go imo
any details, bu! the kind of thing said here
wanted a sort of rebuttal. [ do not no how
much the Government will do or not do in
this matter.

SHRI G. VISWANATHAN (Wandiwash):

Sir, in the discussion on the CSIR, it is
unfortunate to find in this Hous members
taking sides either in favour of a certain
gentleman or another. We have seen in this
House American lobby and anti American
lobby, but I am surprised to see that there
is a Zahcer lobby and anti Zaheer lobby, a
pro-Sarkar lobby and unti-Sarkar lubby.
CSIR is already in & muddle and 1 request
hen, members not to meake it worse by
extending their political influence into the
scientific laboratories. Dr. C. V. Raman is
s0 disgusted with the working of the
laboratories that he says :

“Central research laboratories are
modern Taj Mahals with wonderful
architecture which are nothing but
mausoleums housing useless and dead
spparatuses.”
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Instead of discussing, after two and a
balf decades of CSIR, its achievements and
glory, we are discussing the conduct and
misconduct, regularities and irregularities of
CSIR. It is unfortunete that such a situa-
tion should exist in this country. 1 do not
want to go into details of the allegations
and counter-allegations. The allegation has
been made that the Prime Minister brought
pressure on the working of the Sarkar
Committee. So long as the member of the
Sarkar Committee do not say that pressure
was brought upon them, I do not believe it
whoever may say it. At the same time, |
want to point out what 4 members of
Parliament have said in their mioute of
dissent :

“Several facts which strongly suggest
that Cr. Zaheer may have unduly
favoured his earlier associates from the
RRL, Hyderabad have been either
completely omitted or mentioned very
casually ™

By and large, the Commiltee have done a
very good job. But my only complaint
against the Committee is that at the conclus-
ion they have tried either to soft-pedal the
issues or water down serious irregula-
rities and violations of the rules and
regulations and bye-laws. No doubi, they
have pointed out these things in the Report.
1 will come 10 that later on.

The Committce have concentrated their
attention mainly on certain issues. For
cxample, they devoted much time on the
appointment of Dr, Zaheer as the Director-
General of CSIR. The allegation was that
at the time of his eppcintment he was 61
years' old and so his appoiniment was
against the rules and regulations of CSIR.
What does the Committee say about it ?

“According to the CSIR, the Govern-
ment of India rules on the subject are
applicable 0 the officers of the CSIR
by virtue of Bye-law 75,b). The various
decisions taken bv the Governing Bedy
and the President, CSIR since 1956
regarding the age of superapmuation
and grant of extension involved departure
from the Government’s rules on the
subject.”

This clearly shows that there were violation
and the Committee puts into the dock all
the Prime Ministers starting from Pandit
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Jawaharlal Nebhru up to Shrimati Indira
Gandhi and Minister starting from Professor
Humayun Kobir up to Dr. V., K.R. V.
Rao,

DR. V.K. R. V. RAO: The Com-
mittee's report does mot cover the period

beyond 1963. 1 became Education Minister
only in 1969,

SHRI G. VISWANATHAN : Then I
exlcude Dr. Rao.

What do the Government rules say
about the age of superannuation or
apppoiniment  after retirement 7 The

relevant portion of fundamental rule 56(cc)
says :

“...a workmano referred to in clause
(b) or a ministerial government servant
referred to i clause (c) may be granted
extension ol service under very special
circumstances, to be recorded in writing,
after he attains the age of sixty years
with the sanction of the appropriate
authority.”

Deliberately or otherwise, this Government
rule regarding the age of superspbnuation or
appointment after retirement has been
violated hy the CSIR ; whether it was done
by the Governing Body, Vice-President,
President or the Director-Geperal is im-
material, According to CSIR, they accept
that there was a mistake. But, what does
the Committee say ? The Committee
says :

“Dr, Zaheer's appointment ss the
Director Genersl was a valid appoimt-
ment becavse the Government rules do
not preclude the appointment or ex-
tensions beyond the age of 60 years and
his appoiniment was approved by the
Government.”™

If the Government rules say that extension
beyond sixty years of age should be in very
special circumstances where the reasons
should be recorded in writing, it is common
sence that nnbody should be appointed il
he is above 60 years of age. 1 do not know
how Justice Sarkar and the members of the
Committee missed this polat.

SHRI NAMBIAR : In that case, the
presen. Director-General should also retire,
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SHRI G. VISWANATHAN: From
Dr. Bhainagar to Dr. Atma Ram, whoever
it is, if his age is above 60, it is a violation.
-S0, 1 thiak this conclusion of the Committee
is against common sense,

Regarding the general allegations, the
Committee says on page 127 :

“The Commitiec have noted that in
several cases out of about 270 cases
studied by them, the CSIR have not
followed their rules and regulations,
It is not suggested that violation of the
1ules has been mala fide ; it may have
happened because the authorities lost
sight of the rules. In some cases,
departures were made from the rules
because of a beliefl™*

I underline the word ‘beliel’

“that the existing
defective.”

1f the CSIR felt thac the rules or bye-laws
were defective, they should bave come for-
ward for the amendment of the bye-laws

instead of deliberately violating them. Not
only that, the Committee says :
“.. posts were created to provide
higher pay to the existing incumbents.”
These are not my inventions ; 1 am reading
from the report : .
‘*  posts were kept vacant fur a long
time. . "
of course, with a motive.

tules  were

‘Posts were transferred from enpe
Labor.tory to another."

1 find from this report instead of trans-
ferring the person from one laboratory to
another the post was transferred from one
laboratory to another to provide him another
important job.

Regarding advertisernents, ail posts should
have been advertised according to bye-law
58 but the Committee did not follow it. This
was to suit the convenience of CSIR. This
particular bye-law was amended in 1963,
According to bye-law 82 it should have been
approved by Government of India but it was
pot dore immediately but approved on
3.6-1965. 1n the mean time CSIR took ad-
vaniage of this and acted on it without the
Government's approval. What is the defence
of D G. 7 He says in bis evidence that not
ooly be but even his predecessors did ne}
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follow this bye-law. It docs not exonerate
him. It means even the previous D.G's.
should be called before lnquiry Commitice
whether he is Dr. Bhatnegar or Prof.
Thacker,

Regarding the qualifications prescribed in
the advertisements, several shortcomings
bhave been found by the Committes, I
quote :

“...lower qualifications were prescribed
for higher posts and higher qualifications
for lower posts,”

Then regarding the preparation of panels
to go before the Selection Committee the
D. G. was able to influence and omissions
and additions were done according to the
whims and fancies of the D. G. I quote :
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“In a few cases the screening of appli-
cations was made in such a manner that
a particular candidate emerged as an
obvious choice.”

What does it mean ? Is it not a charge
against the mismanagenient of CSIR ? Names
were put up for consideration of Selection
Committee without even consulting the em-
ployer. 1 quote :

*The inclusion of such names gave an
unreal picture of tha.number of candi-
dates available for coosideration. In
effect the field of choice remained limited
even though it looked wide.”

Not only that : even regarding the con-
stitution and operation of the Selection Com=
mittees 1 find in a particular case—it has
already been quoted by Mr. Koushik—that
the D. G. omitted three names from the
Selection Committee, The names omitted
were Dr. P, S. Lokapathan, Dr, Atma Ram
and Dr. Kape. When the Committee asked,
“why did you omit these names™, he said,
“In order to have more progressive and for-
ward looking people, I bave omitted these
names.,” I do not think he is a competent
person to decide whether one is a forward
looking man or a reactionary.

Further, a Selection Committee consti-
tuted for one post made selection for an-
other post and even for post which did not
exist. For favouritism and nepotism the
shining example is the casc of Baldeo Singh,
I want to deal with another important case,
that is, of Mr. Suri, The allegation was that
even ihough private consultancy was not
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aliowed for him he went on continving any-
how private consultancy. He applied for it
and the Railway Board which is the pareat
body did not approve of it and rejected. In
spite of it CSIR allowed it and he continued
1o practise, The Commitiee says :

“If at all there is anywhere it lies on
CSIR and not on Mr, Suri.”

Igoorance of law is no excuse. Every
Government servant ought to know that his
parent body must permit but both are in the
docks and both shouid be punished.

Even in the case of classification where
they have nothing to do with scientists they
are called scientists. 1 quote :

“Out of 245 posts siudied by the
Committee they have come to the con-
clusion that 116 posts, that is, around
479, should not have been designated as
scientific or technical,”

They have been designated as technical.

To give an example, posts in depart-
ments concerned with  purchase, stores,
publicity, publications, lbrary, information,
extension services etc., elc,, were given scien-
tific designations., Taking this as n qualifi-
cation, out of 50 crores of people in the
country 25 crores can be called scientisis.

The Commitiee have made ceriain re-
commendations. In one 1ecommendation it
says that since the Vice-President is not able
to devote most of his time in the selection
commiitees, he should appoint an eminent
person to preside over the selection of
directors and other candidates. Again, sug-
gestions have been made that these labora-
tories should be given to the concerned
ministries or that they should be disbanded
or something like that. Various newspapers
have made many suggestions, My suggestion
is that since the Committee is already work-
ing on it and bas to produce ihe other part
of its ieport, ict us not do anything pow
and wait for the second part of the
report.

Since s0 many allegations bave been
made and have partially been accepted by the
Committee also, Dr. Zaheer, who is working
as Chairman of the Nastional Research
Development Corporetion, has to be relieved
of this post.
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THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
I had no intention of speaking but since Shri
Vajpayee and some others have made various
allegations against me I should like to say
a few words.

Firstly, we all know that thc progiess of
our country ard the well-being of our people
are largely dependent on the progress of
Indian science and also on the well-being
and the feellng of involvement of Indian
scientists in the great tasks which face our
country., Therefore India’s future cannot be
divorced from the future of Indian science.

We ure discussing today a wvery serious
matter. We should discuss it without any
prejudice or bias. Unfortunately, I do see
traces of prejudice in this discussion. Various,
rather intemperate and umfoitunate, allega-
tioos have besn made. As Prof. Mukerjec
said a while ago, some of us have become
thickskioned because we have got used to
these bareless allegations thrust on us day
after day, but this does not, therefore, give
any more credence to those allegations.

1 would, first of all, like to deal with
myself and would like to deny categorically
that 1 put any pressure on the Chairman or
apy member of the Committee, that I sent
any message to them or that I met any of
them. Of couise, 1 may have met one or two
Members of Parlisrment duriog this period
but not concerning this business. If they
met me, they did not mention anything about
the meetings of this Commitice. So far as |
am concerned, certainly there was no direct
or indirect message for me, nor did 1 even
know what the Commitlee was doing until I
received the final report.

Allegations have also been made about
the integrity and impertiality of the Chair-
man and indirectly against the Committee as
a whole. Prof. Mukerjee spoke just now
about his personal knowledge of Justice
Sarkar.

SHRI MADHU LIMAYE : That is irre-
levant. Let us go by the action, the report
of the Committee,

SHRIMATI INDIRA GANDHI : You
are perfectly entitled to bave your views and
the hon, Member, Shri Hiren Mukerjes, is
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entitled to his views. I am at this moment
referring to something which he said, 1 was
going to say that I myself did not know
Justice Sarkar except that I may have met
him on one or two formal occasions, But
certainly his reputation in his sphere of acti-
vity has been an exceedingly high one. Also,
his work, whether it was in the Supreme
Court or wherever he has functioned, has
ope which has upheld the dignity of the
whole Indian judiciary. Therefore I am very
sorry that such insinuations were mede. I
think that it was right of the members of
the Comittee 10 say something about it.

The hon. Member took objection to this.
1 think, the members of the Committee did
not object to criticism of the work of the
Comittee. It is the right of Parliament to
have such a discussion, aad to criticise but
not to doubt the integrity or the pyna fides
of a person. Therefore, I think, the members
of the Committee were perfectly within thelr
rights when they expressed their own great
respect for Justice Sarkar and complets faith
in his impartiality and detachment. I should
like to re-affirm the Government’s respect for
him aod also their regacd for his impartiality
and the manner in which he has dealt with
an extremely difficult tesk in the public
interest and has approached it without
bias.

This is evident in the Report which does
not hesitate to meation every relovant fact,
whether favourable or unfavourable. 1 am
sorry that instead of appreciating the Com-
mitlee’s objectivity, some hon. Members
seem to have cspoused factionalisrn, which
unfortunately, has prevailed in the CSILR.
1 have no hesitation in admitting that all
is not well with the CS.I.R All has not
been well with the C.S.I.R. That is why this
Committee had to be appointed. We are fully
aware that much needs to be done, Although
this factiopalism is regrettable, as I have
said on a previous occasion, this is not an
exclusive]ly Indian monopoly. It is every-
where amongst scientists (Jnrerruprion.)
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1 am just saying, let us see things in
their perspective, Sclentists are aleo buman
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beings. This is what I am trying to say. We
should not think that only other people can
quarrel and disagree and that soicatists be-
long to another species and are above that
sort of thing. Although we greatly respect
their work, which is wvery essential for
modern life, they are also human beings and
they also suffer from emotions, rivalries and
s0 on which other human beings have.

Hon. Members will recall a bitter, an
almost vicious, personal, cootroversy between
Oppenheimer and Teller in U.S.A. and ulso
the British scientific row between Lindeman
(later Lord Cherwell) and Sir Henry Tizard,
the Chairman of the Aeronautical Rescarch
Committee.

SHRI SAMAR GUHA : That was oo a
big policy matter, not on appointments, it
was on whether Hydrogen Bomb showd be
made or not and Di. Oppenheimer opposed
Hydrogen Bomb  (/nrerruption.)

SHRIMATI INDIRA GANDHI : I am
not at all eocouraging that.  Although
appointmeants and so on have come in, that
is not the whole of the story. There are
differences in outlook and differences in the
methods of working and so on.

The Members of the Sarkar Committee
included eminent Members of Parliament and
also some of our most distinguished scien-
tists, Hon, Members are aware that the
M.P's, who were in this Committee were not
drawn from a single political party, but they
reprosented a wide range of opinion in both
Houses of Parllament. The scientific members
were alio chosen from different disciplines
and institutions aod they are all renowned
figures in the interoational scientific commu-
nity. Two of them are Fellows of Royal
Soclety. The Government have taken parti-
cular care to exclude anyone conbected, in
any way, with the C.8.LR. or with its govern.
ing body.

The Committee of Enquiry bave shifted
a vast mass of documentary eyidénce and re-
presentations both from C.S.LR. employees
and others and they had personal discussions
with many people. As hon. Members know—
1 think, this is where Prof. Samar Guba got
confused—the Committee have recommended
that an officer independent of the C.5.LK.
thould be appointed to look into the allega-
wons and t0 make a thorough investigation
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into such of the complaiots as disclosed a
prima facle case as a resuit of preliminary
examination. The Government accept this
recommendation and propose to implement
it speedily. This is what we have accepted
and pol a separate committee enquiry as
Prof. Samar Guha thought, When we formed
this Ccmmittee, it was not the jatention
either of the Coverninent or ol Parliament
that Justice Sarkar or the Committee should
wasle their time o the pegalive pursuit of
wilch-hunting. Some witch-huuting we had
witnessed earlier on in various debates In
both Houses,

17.50 hrs.
{Mr. Deputy-Speaker in the Chalr)

The Committee’s terms of references
were framed in @ constructive spirit and so
far as I remember, nobody ever prolested
that these terms were inadequate or contrary
to the general sense of the House.

The re-organization of Indian scieace is a
very serious matter. We have to make
every effort to enthuse our scizntists by creat-
ing an atmosphere which is congenial to
scientific pursuits. We must oot do or :ay
anything which may demoralise them. We
can certainly discuss their work bul not their
individual histories. Our purpose in appoint-
ing the Sakar Committee was to improve
the CSIR, not to destory it, to find a way in
which talent, creativity and initiative could
be allowed to flourish, mot 1o strangle
them, to give our scientists, young and
old, a genuine ense of participation in
India’s progress, not to alienate or frrgment
them further. These larger considerations
formed the basis of the Commitiee’s terms
of reference and will, 1 pretume, form the
focus of their recommendations in Pari 11 of
their report which is still awaited.

There was a dissentinn note but it was
confined to 8 of the 270 cases which were
examined by the Committee In all other
cases lhe Committee’'s recommendations
were unanimous. Where the Commitiee have
recorded an adverse verdict, the Goveroment
propose to fnstitute the necessary inguiry.
1 can assure the House that the Government
are acutely comscious oi the problems and
frastrations of our scientists. Some of these
arc world wide problems like the brain drain
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which affecis even advanccd countries such
as England and Germany. Some of them
are peculiar to India and stem from the
hierarchical consciousness which Is so deeply
ingrained in our society. There are others
which derive from the imposition of patterns
of general administration oa fhe eatirely
different requirements of scientific admini-
stration.

The Hon. Member who spoke just
before me spoke about certain rules. Now,
I do not say that we should hreak rules
But I do think that we should have different
rules for scientists,

SOME HON MEMBERS :
rules,

SHRIMATI INDIRA GANDHI : That
is whv the whole matter has been gone into.
I am not defending CSIR. As | said, | am
myself deeply conscious of all that was
wrong ard still is wrong. The Committee
is going into this and at our level, we are
ourselves trying to look into the matter and
see how we can help the scientific community
to work together. T mention this because
the question of age and so on were raised.
Well, generally, I am not in favour of giving
extensiors and so on. But there are cases
where a rerson with some special knowledge
or experience mayv be more helpful.  Another
thing is that many of these young men who
are disappointed here and do not fit in with
our rules or whatever terms we have put in,
go abroad and get very fine jobs, not merely
junior jobs, some of them are put in charpe
of the whole department. So there must be
something wrong here where we arée unable
to fit thess young psople, and the same people
do well elsewhere They are not 1ejects.
They do not takec some low down jobs. They
get excellent posts and responsible jobs
abroad, 1 know a number of cases like this
to which my atteation has been drawn.

All this ‘hows that human beings are
such, that no ma*ter how much you try to
have an egalitarian society, some kind of a
hierarchy does grow up. To-day. scientific
work comes in one of the top strata, if not
the top class, in the most countries
but, unfortunately not in our own. This
may bc one of the reasons why our young

. brilliant scientists feel discouraged. We must
certainly see how we can help to change
this sitvation and make it more congenial for
them,

Change the
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I have nothing against our older scientists
who have dens brilliaat wark, excelleat work.
But, the world of science is constantly
changing and advancing, Therefore we have
to see that the younger people are not shut
off and that they get ample opportunities fror
expressing themselves and working freely.

Whatever constructive suggestions Hon.
Members may make are always welcome.
But we should resist the tcptation of reck-
le:s criticism and sweeping condemnation of
an institution such as tha C.S..LR. Becausc,
while it has had many defects, it has also
got notable achievements to its credit and In
varying degree, each onec of its laboratorles
has made a distinctive contribution to our
progress in the last two decades.

Our endeavour should be to fuoction in
such a way that we invigorate and strengthen
all that is good in it for the common benefit
of our people.
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SHRIMATI INDIRA GANDHI : Since
_Sh:l Madhu Limaye raised the point. may I
| say that we do take into sccount the Minu'e

of Dissent, even before...
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SHRI RABI RAY : Evidence also ?

SHRIMATI INDIRA GANDHI :
Government certainly cannot go into all the
evidence but if something very relevant is
there...

SHRI NAMBIAR : rose—

MR. DEPUTY-SPEAKER : Now, Dr.
Sushila Nayar made a special request as she
has to go. If you are not in a particular
hurry, I wil' :all vou after her.

SHRI NAMBIAR : 1 have all respect
for Dr. Nayar. Another Member of the
party had already spoken : she is the second
speaker from her party. 1 am the first
speaker from my party. Nobody Irom my
parly has spoken so far. 1 must get my
chance. 1 am prepared 1o sit here till
12 O'clock. But, I must get my right

MR. DEPUTY-SPEAKER : 1
aliow you presently. Dr, Sushila Mayar.

will

DR. SUSHILA NAYAR (Jhansi): |
am thankful to you for giving me the time
and I ,am thankful to Mr, Nambiar for
agreeing to let me have a chance now in
view of the fact that I have to go away very
soon. Otherwise 1 would have taken my
chance after everybody has spoken.

Sir, I wish to say with full sense of
responsibility that what all of us are con-
cerned with here in this House, is not
destructive criticism, Our  views are not
motivated by any feeling of ill-will towards
any individual and there is mo wish to be
little the scientific work dons in our country.
The whole debate, on the other hand, is
motivated to create a sense: of confidence, a
sense of security, amongst our scientists.
And, we, the respresentatives of the people
are here to see that things go on ia a way
and affairs are so conducied, that proper
methods are followed, so that every thing is
above suspicion.

18.00 brs,

Sir, it is weli known that there is an
accute dissatisfaction, amongst the sclentists
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in this country. Why ? 1 agree with the
Prime Minister that the rules for selection of
scientists should be different from the ordi-
nary rules for other services. But, once
those rules are made, it is very necessary and
it is very important that those rules are
followed and the rules are not changed for
the sake of individuals, I can very well
understand that a bright young scientist is
groomed for a higher responsibility, It is
the people with whom a young scicotist is
warking who are far more aware of the
potential, of the capabilities of that scientist,
than anybody clse, 1 can also understand
that a senior post is kept in abeyance till the
junior man is groomed up for the higher
post, provided there is nobody who s fit and
compentent and capable of fllling that higher
post at that particular time. 1 think it is
n:cessary that either there should be a clear-
cut policy that they are going to fill up
certain posts by promotion or there should
be a clear-cut policy that posts will be adver-
tised and pending the advertisement, no parti-
cular selections will be made.

It is stated that there were only elght or
ten posts for which there is a note of dissent.
It is not the number of posts on which there
is & note of dissent that matters. It is the
fact that there is a note of dissent. And
that note of dissent has clearly brought out
the irrerularities that have been committed
which aic the causes of concern for the
Members of Parliament,

It was stated how Shri Suri was allowed
consultancy rights for a long period against
the rules and regulations. At the same
time, there is anotber case of Shri M, S,
Krishoa wherein though he was considered
the most suitable person but because he
asked for some limited consultancy, his
name was pot even forwarded (o the
Selection Committee. This type of double
standards upsets the scientists. = Either there
should be no consultancy for anybody or it
should be allowed on an even basis and
nobody should be rejectcd because that
person wants ceitain consultuncy rights.

It is said that the Committee has, by
and large, given & unanimous report Troe,
But, the Committee have themselves said
that on some occasions posts were created to
provide higher pay to the existing incum-
bents. Then they bave said that in some
other cases, posts wer kept vacant fnrllon,
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time or they were filled up despite the fact
that the purposes for which they were created
vid not exist. This is in the unanimous
report of the Committee,

Then, the Committee gave instances
where qualifications prescribed 1n the adver-
tisements werec not adhered to and they
were changed for certain persons. On page
131, the Committes stated :

‘For instance, for two out of three
posts of Senior Scicntific Officers (Grade
I) advertised for the Structural Engioee-
ring Research Centre, Roorkee, in 1967,
the essential qualification was a First=
Ciass Degree in Civil Eogincering
whereas tor the remaioing  post, it was
“good qualifications wn Civil Enginee-
fiu“
Why for same type of posts, the qualification
was a First Class degree in Civil Engineeriog
for two and for onc post it was good
qualification in civil engincering 7 It s
something thai 1s extremery difficult to under-
stand,

Then, they say :

“The Commitiee have come across
instances where, in the same advertise-
ment and lor posts in the same Institute,
lower qualifications were preseribed for
higher pos s and higher gualifications for
lower psts.”

These ate things that ure difficult to under-
stand and accept and naturally, they are the
sources of considerable  dissatisfaction
amongst the scientists in the country.

It is most unfortunate that Dr Husain
Zaheer happens to bc a Muslim and Dr.
Atma Ram happens to be a Hindu and it has
given an opporlunily to people 1o bring
communlism ioto this whole affair. 1 have
great respect and regard or both these
eminent scientists of our country.,

1 feel that it is a grave injustice 1o them
as well as o L€ vauwn w tiuok vl wem in
terms of Hindus and Muslims. l[uerc 1s no
such thing as Hiodu science and Muslim
science, Scicpce is science and scientists
are scientists. In the undivided Pubjab, we
used to have at the railway stations Hindu
pauni and Muslim paani. The type of talk
that some of my friends have indulged in
when they tried to bring in communalism
iolv this affair 1s remuniscent of those
vntortuoate days. Similarly, he autacks

Inguiry CSIR) 306
made on scientists who are not present here
to defend themselves are deplorable, and
similarly also, the attacks on judges and
eminent people are equally deplorable, and
we should not indulge in them. At the
same lime, if there are certain things that
distress us, certain irregularities that have
come to our noticy, we should bring them
to light but in a temperate and sober
language.

It is saud that the draft report was a
working paper. 1 do hope that the Educa.
tion Minister will clarily this position. Was
it @ draft report 7 Was it circulated to the
members of the Commitiee as draft report 7
Or was it a workiog paper 7 Working paper
and draft report, we all know, are completely
different things. We want a ciarification oo
this.

I find that while some of the detalls
might have heen omitted, the charges of
irtegularitics have been included in the repart
that has been given by the committee in a
sober and temperate language, 3o that there it
no denying by anybody that certain irregulari
ties have taken place in the methods of selec-
tion, in the methods of filliog up of posts ele.
I think we should think about this and get to
the boitom of it,  Our object Is to iry and
improve the situation and create a climate
in which sc’ence can flourish in this coontry.
For that purpose, it is necessary that every-
one is absolutely certain that things are
above board and there is no hanky-panky
anywhere.

It is very unfortunate that some bon.
Members tried to bring in the ideology of
public sector and private sector etc. into
this debate. The CS I R wes created not
only 10 help the public sector with techono-
logical researches but also to help the private
sector, In fact, some of the pilot plaots set
up by the C S I R, 1 know, were taken over
by the private sector, and some others that
were not so wvery remunerative, were nof
taken up by the private sector. I mysell
have been one of those who have pleaded
that the public sector should take up some
of those pilot plants which produced
small amounts of certain chemirals and
certain reagents that are necssary for
research workers, although they are not
remunerative and the private sector is, there.
fore, not interested in them. Therefore, it
is important to bear in mind that th: work
of the CS 1R is of interest to all techno-
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lo.yinthemumrrandtonllnm in the
country,”  irrespective ‘of whethér’ it is
exploited by the private or'the public sector.
Let us accept it that "the private sector will
come forward only when they can make
profits and the public sector has to come
forward in more remunecrative projects in
the interests of science. Therefore, let us
not introduce this™ controversy of ideolcgy
into this and try 1o abuse our scientists by
saying that one is in‘erested in the privaie
sector and the other i+ interested in the
public sector. They are intc.ested in stience
and tech .ology and that is all. Tn-v are
interested in science and they are inter2sted
in seeing that the products of their researches
are utilised fur 1he good of the country and
for the progress of the country.

Shri H. N. Mukerjee took very strong
ohjection to the f«ct that the report had
leaked out. When a draft report is circulated
end some 20 or 25 copies are prep - red,
depending upon the number of members of
the committee and sent out, it is, natural
and it is very ecasv for that report ts get
into the hands of others So, we should
not be surprised at that ; particularlv when
we know that several hon Members have
brought confidential files of the Gowvernment
of India and quoted from them here in this
House. How can we say that the draft
report should not have got out or should not
be discusced by those who have actcess
to it,

Then this question. of trying to bring out
a contradiction of views beiween the IPrime
Mipister and (he present Director General
of the CS1R, was a very unfortunate
thing. The D G is under the Prime
Mimnister. e hus to obay the orders of the
Piime Minister.  How can he say or do
things contradictory ‘to the ’rime Ministe:"s
views 7 But so far as | am concerned [ do
not sec any contradiction in what was stated.
The Prime Mnister says she wanis self-
relianee. " Of couise, we all wani ot in the
scicnific field. At the same tlime, self-
reliance does not mean that we should try,
experiments and discov.r cach and cvery
process for ourselves. 1 have seen & small
thing in the Commiundy Development, what
is known as smuokdless (hoow. 1 found In
every State thcy werc maikng experimunts
for building u *mokeless chopla Whereas in
Gandhiji's Ashram a thuy called Magan
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Choola was discovered 50 year ago on which
efe could cook without smoke nuisance.
But bére was this rescarch going on which
there was a good deal ol' waste of our energy
and resources,

Therefore. if the D G says that we
should take technology and adapt it, what is
wrong about it ? Japan has made tremen-
dous progress on this very basis. They got
certain prototypes, certain fdeas ; they have
improved upoh’ them aud built upon them.
Therefore, for anyone to suggest that there is
a contradiction in these two ideas or
ideolagies, Is completely wrong and beside
the point.

May | come to one or two constructive
suggestions 7 1 would like to command, as
other members have done, the recommenda-
tions of the P A C for the consideration of
Government, Moreover, it is true that
irregularities have been committed. Scien-
tists arc not necessarily the best administra-
tors and to expect them to know all the
rules and regulations is to expect too much,
They should have somebody under them who
knows and points out these rules and
regulations and they should have the humi-

lity to accept the advice of these non-
technical adminisirators who are there to
help them.

1 agree it is not right
lerminology Lo posts in the purchase and
stores  deoartments, But  non scientific
administrative assistance should be available
to the DG and he should have the good
sense to go by that advice and not ignore it
it in a haphazard manner.

to give scientific

Straightforward, true, hooest and
complete presentation of all the facts before
the select committees is essentiai. Even
after following all the rules, it is possible to
select those whom the D G thinks most
suitab'e without giving any oppor tunity to
anyone for complaints of any kind.

Finally. it 1the former Qirutur Genperal,
Dr. Husain Zaheer has ' made some mistakes
or ircegularities, occorred during  his ' ténure,
I do not sec why we should go aftér his
blood. I would find fault with the Presitent
and Vice-President of tne "CS1R. Were
they sleeping T Why did they not look into
these things ? 1 know all the repmlll come
to'the Piesident and Vice-President. They
should go through them, If they bad dooe
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80 in,_ this case, they would haye discovered
that these things had bappened. But they
have no time, If they bave no tme. If
they bave no time, why do they want to
stay on this job ? Why not give it to sone-
body who is interested and bas the time 10
go into these matters ? The time has come
when the CSIR work should be taken
more seriously that treating it as a part-time
job by the President and Vice-President, as
bas been the case in the past.

SHRI NAMBIAR : We have got to
look into the circumsianiis and conditions
under which the Commitiec was sppointed.

One of the purposes v.as to look into the

allegations brought to the potice of Parla-
ment and also to review the overall function-
ingof the CSI R It is wrong to say that
we are here to look into complaints of
appointment during the last several years
There were allegations about 245 appoint-
ments. These allegations were brought in
the Rajya Sibha and repeated here. Then
this Commiitee was formed, but the other
question of review of overall functioning of
the Council also came in.

When we are looking into the repori, we
should keep this in view and sec what is the
purpose of our discussion. whether what was
done previously bv way of appoiniments is
1o be rectiied or those people should be
dismissed or otherwise dealt with.

That is not the question. Unfortunately
some Members have brought the debate to
such a low level that they thought that it
was the business of Parliement to Icok into
the appointments of persons in the Council.
The Prime Minister has just pow stated
that there is a difference of oplnion in the
Council about ihe approach. 1 want io
koow what it 18, I wenr to  draw the
attention of the House to this matter. There
can be two approaches, One approach is
to build up self reliance in the country and
develop the country through our scicotists
and technologists. There is the other
approach which was mentlooed just now by
the bop. lady Member. She was quotiog
something about chimeny smoke or some-
thing like that. Why do you want fo go in
for the imported know-how. 1 have no
objection, we can import whatéver we want
even locomotives as we are doing. That is
a different point. If you always go im for
itoported know-bow, there is no stresg
on self reliance and building up our
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own  scientific cadres. He is not a
compelent Directar General if he is of
the view that know-how and techono-
logy should be imported from outside or
borrowed from outside. I submit with all
tespect to him that in that case he is unfit
to hold the post. 1 do not care for the
oame, But [ have got & gquotation of what
the Director Gereral has said  “Professor
Setoen Bose. national Professor expressed
himsell ogainst the import of the know-how
from  other countries, Dr, Atma Ram, the
Director General of the C. S. 1. R. favoured
the inflow of foreign know-how for techoical
development. “This is what the Ecomom.c
fimes reported on 2nd Aprii, 1970. What
is his attitude 7 Does he  agree with the
policy mccepled by this Pailiament ? [
wan' the hen, Education Minister to tell us
what he thinks about it becuase in reply tu
one hon, Member he said that all these
things happened before he became the
Education Minister. Now he is holding
that port-folio.  He tinds that the Director
General is talking some what differently from
whal hes becn accepted by us. Tierefore
the i-suc has to be clinched. The hon.
Minister must state his view. He must tell
us whether there is difference between the
Prim~ Minis‘er and the Educatio Minister
and the Director General in this matier or
whether there is any linc-up between the
Education Minister and the Director General
on the one side and the Prime Minister on
the other side | want that to be decided
because what is involved is the future and

the well-being of the country. We want
screutific  technology tv  develop in our
country  Many hon. Member referred to

sppointments of Mr, Datar here or Baldev
Singh there. If ihose appoiniments are
wrong dismis those people. We have nol
much time to think in 1erms of individual
employees” in every public underiaking an
il we have no other husiness. As Professor
Mukerjee has said if a scientist is required
for a particular. research work and If you
advertise the post a compe(nt scientist may
not,apply. To say.that he was appointed
without en advertisemen’ iy 0o a'gument at
all. We are ocunceined with building up
our scientific taleot ig tnis country of fifiy
crores of people.. It is a big sub-continent.
Yoy .cannot olject to appointment of
sientiss who arc  lpund fit and say the
administrative fule 95 or 73 was yot sirictly
adhered (0, ms il they were cluss 111 or IV
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cn ployees. When Mr. Viswanathan was
sreaking 1 intervened and asked what is
tho qualification of the present incumbent
in the post of the Director General. The
report says when he was appointed the
Government knew that within five years he
would go beyond sixty and will reach upto
gixty four. It was the Cabinet Commitiee
that decided it and accepted him, He was
formerly in the Glass Reserch Laboratory
»s its director. What has that glass research
got to do with scientific research here is a
different point. Even granting it, he was
shown favouritism at the 1ime of his
sppointment. That is my contestion,
because, 1 should like to make my humble
submission that 1 have gone through the
qualifications his qualifications do not suit
the post of Director-Geperal of the CSIR,
However, I submit that the gentleman who
§s now occupying the post had started
trouble also in the initial stages of the
appointnient, That does not go well with
him for the post that he occupies. For the
first pine months he did not reccive his
salary on the ground that he was not put
on a per with a Secretary of the Ministry.
A Director-General posted in Delhi, and
who had been working in a glass research
laboratory some where in Celcutia, started
striking against the very Government which
sppointed him, saying *'| do not receive
my salury since I am not placed on a par
with a Sccretary of a Ministry”* This is
job-hurting. 1f I were to do somcthing in
tte Government, 1 would have asked him
to quit the next day. Why 7 Because '‘you
start with a strike. You have to head a
scientific research organisation 1n this
country and you come and say you would
not receive your salary unless yon arc placed
on & pur with a Secretary to the Govern-
ment of India.” Io the report, it is said
that he was unable to receive his salary as
il sal :ry was not paid to him. This sort of
appreach by the dignitaries who are to  head
scientific research will mot do. 1 wanta
ttrough overhaul of scientific research
institutions. 1 want not only the present
incumbent, the Director-General, to explain
to the pation about his behaviour like this ;
1 want cvery other siaff member nat onaly
Class 11T and Class 1V people but the top
Exceutive heads and the scientisis to rise
equel to their 1ask. If we have got scentists
worll: the naree, with » certain record, take
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them in We do not grudge paying them
Rs. 2,000 or more.

SHRI SAMAR GUHA : Mr, Ayyangar
was an ordinary M. Sc. Do you treat hifa
as a genius for which the law can be
violated 7 Mary cases are there,

SHRI NAMBIAR :
leave things to somebody. If they were not
good, you or 1 cen write to the hom.
Minister that such and such appointment
is wrong. But why should it be the genesis
for an ingiurv and why should a Committee
after giving their findings undergo this kind
of an agony 7 Why should a retired Chiefl
Justice be called in to enquire whether 245
people were properly appointed or not ? Is
it worth 7

We are not lo

SHRI SAMAR GUHA :
policy.

It is personnel

SHRI NAMBIAR :
in any way. But I want tc peoin. out one
main thing. That is about the policy to be
followed in future in respect of the CSIR.
That must be gwven the main consideration.
If a report is given by a Commitiee, and
that report is not satisfactory 1o me, can I
begin to tear it into pieces and take one
sentence here and annthsr sentence there,
point oul sume appointment liere and zome
appointment there and ask whether these
appointments are made properly or pot ?
Is this the way our Pariiament should be
have? 1t is its job ? Therefore. about the
policy for sppointment of the scientists, the
method of advertisement has to be given up
and for that purpose, the Director General
must be a person of high calibre, not of
the calibre or the type that we have today
unfortupately. 1 may be excused for being
a little frank, because the scientific research
institutes must giow. Scientists may come
and go. Dr. Zabeer came and went, Shai
Atma Ram in the same way will have to
go ; otherwise also, age will have to take
him away. Anybody will have to go. But
research must continue and research must
Erow,

I know the brain drain is there and
many of our boys are not working in India.
But the CSIR must be in a position lo
enthuse them apd say, "“We will encourage
you” It is not a question of salary., I

We can argue it
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have discussed this question with many
engineers and scientists. They all say it
is mot a question of salary that counts.
“We “pow that il we go abioad we will get
much bette: salary. We do not worry about
the salary. But we want to have recognition
of what we do. We do not want to be
bullied, nor to be subjected to enquiries
by the CBL" It should not be as if, if the
CSIR hierarchy likes some persons, they
will be put into so many committees an.
they will be encouraged, and those whom
they do not like will be asked to submit
before the C.B. 1. and face so many
enquiries.

This ncpotism aond factionalism, as the
Prime Minister said, mus! be ended. But
the Prime Minister should not try 10 cscape
under Lhe guise that scentists are also
quarrelling like other people. This is not
8 quarrel between scientists. There is
politics behind 1t, namely, that this country
of more than 50 crores of people should not
have our own know-how and we must be
subservient to a foreign country foi our
scientific development, There are two
opinions on every issue in this country, We
are seeing ditlerences of opinlon every day
with regard to import and export, foodgrain
policy, agriculture policy, industrial policy
and so on. In scicnce, dirty politics has
come inlo sce thut we ure made subservient
to a foreign power. It will do harm to our
country, Therefore, the whole working has
to be reviewed. Let us wait for the second
report. 1 would request the committes 1o
go through the specches made in this House
before they write the second report. They
must also know thut there aie genuine
people in this Parliament who want CSIR
to flourish. We are not here for spoils or
a littlke bit of crumbs., There are some
people who want crumbs, posts and promo-
tions. But we want the CSIR 1o flourish.
It is for that purpose that we want the
commiltee o go into the whole thing and
do a good job.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, [ share the views of
Mr, Nambier that we should reply upon
ourselves and go forward in the field of
scicotific research relying upon our own
capacity, He was sorry that our speeches
related to a few appointments whereas the
whole field of science, like entire space is
still before us. But uaforiunately, the
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minister, whom T congratulate, placed before
us for discussion only a report aboul posts
and therefore we ha.e nothing else to speak
excepting posts. So, Mr. Nambiar will
kindly excusc us.

A lew days sgo. I put a question whether
rumours that are published in newspapers
about two reports were correct or mnot,
whether there was & previous report from
which certain passages were removed when
the report was tinalised. The Minister was
good enough to =ay on 'st May thatitis
not correct that there wus a draft, but thers
was a working paper described as a draft
report. Itisa new method of answering
questions, This paper was considered by the
commiitec &« number of times and in the
light of discussions, the final draft was

approved. But whether it is o working
paper or not would be seen frem this
paragraph 6.2 :

“Fucts relating to tbe appointments of
these officers as guthered from the fies
made available to the committee are set
out below.”

This is from the su-called working paper.
If it was & working paper, then the lunguage
is not appropriaie because it says :

“The fazts relating to the appointment
of these officcrs as gathered trom the
files made availuble to the Commitiee
are set out below.”

That is all what I want to say. Therefore, it
is quite clear toat it was intended (o be the
draft repori but because there was discussion
in the dewspapers this distinction between
tweedledum and (weedledee in being made.

The Prime Minister was guod eoough to
say that we must give a chance to our young
scientists. All of us want to. We are all
sorry for the brain diain ; the scientists are
going away. But it is nearly some months,
four to ninc months, since five Directors
have sent their resignations. Why are the
resignations not accepted 7 VWhen I put an
interpollation an answer was given on the
1st May that they were considering them.
Then I asked another question ;: are ihere
not qualified acientists in our pool of
scientists to replace those who have effered
their resignations or are we sufferiug from
want of alent 7 Of course, there was mno
adeyuate answer for that, But these
resignations have ool been sccepted at all.
Naturally, people who are still cut or who
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are expecting. promotion are getting frostrated.
In fact, if one inan who should get a job
does not get it, ten others are frustrated and
they say that this is the kind of thing which
is happening in this country. Therefore, I
woy)d request the Minister to look into the
question and ses whether they can sccept
these resignations or they caonot accept
them In any case, things should mnot be
kept in suspended animation. The subordi-
nates do not exactly koow whether their
officers will continue there tomoriow or not
and, therefore, whether they should take
their orders or wnot. Thercfore, in the
interest of good administration it is quite
necessary that some declsion should be
taken.

The Draft Report, the so-called working
paper, discloses oue thing. Several thiogs
have been already adverted to by the speakers
whao preceded e und, therefore, 1 shall not
tread that ground. 1 am referring only 10
paragraph 6.43 in Chapter VI of the so-
called working paper, where it is stated :

“The post of Director was not adver-
tised. It was stated in reply to Lok

Sabha question No. 1761 dated 23rd

December, 1964 that the vacancy was

widely  publicised According to the

information received from the CSIR, the

post was not advertised/potified o1

publicised in any manner.”

This is in the so-called working paper, draft
report. Why should this not find a place in
the fipal reports | can refer 10 so many
paragraphs—pargs 6.39, 6.40, 641, 6 42, €.43,
6.44 and 6.55 in Chapter VI, all relating to
facis which are ¢mitted in the final report,
No wonder there was s0 much controversy
in the newspapers and there were reports
that some lacts were suppressed or were not
fairly stated.. It is stated even in the
Miputes of Dissent that all the facis were
not fairly stated.

There was the criticism that it was done
under pressure. Probably, that is not correct,
1 do not think the Prime ‘Minister is the
type of person to pressurise the Chairman of
a Committee, particularly when he happens
to be a retired Supreme Court Judge of the
standing which he has. Also, I do not
think shy has ever esov time to do such
things, as she has other work to nttend _Inl

ow chapter 11 of the rt summ;
anfhi: greal numbeér of &Ruf? the ﬁl
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number of ommissions, the great number of
violations and all these things T tuke up
paragraph 2 which was modified :

“We expect a record of research work
which is unquestionably recogriseo by
the peers of scientific community and is
manifestly of & much higher oider than
this is for a FH.D. But however the
Commmittee said it is all right, The
Committe: was not aware of any express
rules, regulations or bye-law prescribing
a degree in science or technology as an
essential gqualification for the scientific
technical posts under the CSIR.”

Mr. Deputy Speaker, you will see with
regarJ to the posts of CSIR the Commitiee
says that thev are oot aware of any express
rule, regulation or byec-law prescribiog a
degree ur diploma in science. Now, in the
same chapter paras 7,8 9,10, 12, and
several other paras all contain great indict-
ments—"rule faulty’ it wa< not advertired,
‘interview not done properly’ etc. 1 would
like the Minister to go through these. Then
he will find the reason why this complaint is
made. The final report is not a fair surmary
of the original report or warking paper as it
is describzd. Therefore, 1 believe with the
Prime Mipister that we are discussing a very
serious matier and that we should not do
apything to denigrate the CSIR. Much
money has been spent on it. Several big
people buve held offices and, 1 helieve, in
future it has go' a greal role to play when
we ere expanding our economy on the basis
of self-reliance particularly in the scientific
fieJd. We are now living in o world around
which.science is developing by leaps and
bounds and we cerfainly want our scientific
institpiicns 1o be manned by gvod peopls,
by able pecple, by devoled people .and where
nepetism, favouritism and jobbery co not
find ecy place. It is Dot a quesiion af
politics. Unforturately, when a report js
placed for discussion and the report contains
several things, about johs and the way it
was managed by the ex. DG, nutumally
speeches are concenirate! rn that, but that
should not ¢reste thg  impression. thet .this
Parliamep) is going inta petty-fogging matters,
Thg, Parliament alsp kpows . that. we hawg to
dewslop our sciencs apd .we haye to give .a
greay place to, gur scientists, and_ in fadl e
future of Igdip gepends upon_ the scientific
advance which we make in the near future.
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Our object when we dumss these things,
when we show all these violations of rules
and administration, is to see that the
scientists who are engaged there, the scien-
tists who expect a place in it and the
students who wish to become future
scientists should all have a better idea of
scientific instructions. They should not have
a frustration that scientific institutions and
the biggest institutions in India are all hot-
beds of jobbsry or nepotism The discus-
sion today will have, I believe, very good
tonic effect upon the institution and what
has been said aga'nst Dr. Zaheer will be a
guidance for those who are in charge of the
institution and those who will herexfier man
the institution. Now, it is a lesson to those
scieatists who, unfortunately, are placed io
the posts of adminisiration as to how 1o
behiive, how to adjust their scientific pursuit
together with these administrative responsi-
bilitiss. The administrative responsibility,
unfortunately, cannot be divorced evan from
the biggest of scientists once they are
placzd ‘at the top of administration. But
it is necessary that they should draw some
lessons from whar has happeired, und let not
the Minister feel, from the speeches from
this side, that the speakers have got any
bitter feelings towards one officer or another.
All that we want is that we should take a
lesson from what has happsoed so far and
hereafter s=¢ that these institutions are
manned better, run better and administered
better, and also they should be in a position
to command the respect of everybody in
this country. Thank you, Sir.

W} aTg T (TAR)

"grRY, A@AH ANfAvd WMIT § A
# oY aga wefT WY S AT T 6K
WERE A I@ & A H Sgoar)
&% faar soag I A A @ g
ﬁmmaﬁtqmma Tgr v
F g} & srateRy & TATE A omEr
THAgw g 5 IgH SO AW
§ & sy wgar § fe o e qand
T Y, ITF T F @R W STEATE
LASCUERS

DR.V.K. R. V. RM)

\krbn It i3 under
poml al

Inguiry (CSIR) k) [

Wt oaTy AT FT T AT
FedTy qA @ |

DR. V. K. R. V. RAO: Sir, I do not
envy myself my task, but it has been made
very much simpler and easier by the inter-
vention of the Prime ![inister, who is the
Presideat of the CSIR, and also by ths
general feeling that T have got that what
Members of Parliament” are interested in s
not 80 much any witchhunting or laying the
blame on A or B or C or going into persona-
lities The impression that I gathered- I
hope, | am right in this impression —was
that they were conzerned with the fact that
something was wrong with the CSIR, which
was admitted and which, in fact, was stated
by the Prime Minister herself in her capacity
as the President of the CSIR. I sensed in
the House the feeling that something has
got to be done to set things right. I would
like to take the debate on rhat particular
note,

I do not think it will be appropriate for
me to go inlo the details of the various
cascs which have been cited before this
House. 1 do not have before me the evi-
deace. 1 have listened with great respect to
the points of possible inconsist=ncies or
otherwise which have been drawn attention
to by hon. Members of this House. But I
do not think it will be appropriate for me -
quite honestly, I do oot feel confident —that
1 should sit in judgment on these individial
cowes. They tave been examined by
committee presided over by a very distin-
guished jurist of this land, who has brought
to bear t» his tatk of chairing this committee
impartiality, objectivity and a great deal of
hard work. He has been assisted by
Members, who embraced all shades of
opinion in Parllament-—it is npot that they
hive been drawn from one particular section
or another—whom we know and for whom
we have got respect, On the top of that
the Commitiee also included 8 number of
very distinguished scientists, some of whom
are men of international reputation and have
in fact, received the award of membership of
the Roysl Society.

This committes weat inte the whole
question. As far'ss 1” can ‘see they took,
what | would call, & copstructive view, a
ldrge vizw of the whole matter rather than a
very small view by going into each individus
cast and finding fauit. Ilo other words,
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broadly I would say that they bave pot been
functioning bureaucratically. 1 mean no
offence 10 burcaucrats, I think, bureaucracy
is an essential part of administration when
there are 8 large oumber of people. But
while I recognise the incscapable necessity of
bureaucracy in any organisation, with which
I am familiar now for some time oot only
as & Minister but as an educational
administrator myself, the  burcaucratic
approach always means you go literally for
Tules and regulations, you gel very excited
when a particular rule has been violated and
you do not go into the motivations behind
the failure of a particulur sule and auy kind
of backgrc ... | which nught have been there
and which might have justifivd breaking or
not acting up to a particular rule or other-
wise. There is, 1 think, such a thing as
bureaucratic approach and there is sucha
thing .8 & broader approsch, 1 am one of
those people who believe in the broader
approach as compar.d to bureaucratic
approach. [ do noat question the bureau.
cratic apparatus which has got to exist. Bot,
I think, when a person occupics a high
office, whether hs is a Minister or the
members who constitute a very importani
committee, who are there nol merely to go
into personal allegations as to who has been
favoured and who has not becn favoured but
also to go into the fundamental task of
looking into the whole subject of the
C.5 L.LR. on which Members pointed out a
great deal from both sides of the House

SHRI SAMAR GUHA : But, unfortu-
nately, in Part I of the Report, therc was a
paiticular reference of personnel policy.
Therefore, Part II will relatc to general
policy matters  The point of reference was
mainly to the personnel policy with regard to
appointments and other things.

DR. VK. R. V. RAO: 1am a little
sorry. Prof. Samar Guha is a very persisient
persons and you cannot divert him from the
objective s=t vut for himsell. Tbough I was
trying to do so, I was not good enough in
that. I yield and I admit it is Dot s0 casy
to tackle Prof. Samar Guha.

What I was really tryivg to say was
that what has happened. Take even the
minority report. Let us take the majority
report and the minority report. By and
large, the controversy is about a serics

MAY 19,

1970 Inguiry (CSIR) 320

of  appointments, 89  appointments,
associated with the name of the ex-Director
General because he happened 1o be the
Director of the Laboratory in Hyderabad
and these people had some connection either
in the present or in the past with the
laboratory. This has been the subject of
controversy between the minute of dissent
and the majority report. There is no other
controversy. The only controversy 15 about
these 8-9 appointments on which a number
of things have been stated in the majority
reporl and in the minouty report. 1 have
got a complete analysis of what the majority
report has said and what the minority report
has suid and so on.

If you read the last paragraph of the
minute of dissent, paragraph 17, you wiil
find—1 quote :

“We uare making these observations
with the hope that av least in future the
appoinl:ng authorities of CSIR will bear
in mind the dictum that JUSTICE should
not only be done but appear 1o be
done.'”

1 ugree with it. You will find that, broadly
speaking, while there might have been
niistakes here and there—I am not sayiog no
mistake has been made; 1 am not saying
every rule was observed both in spirit and
lettsr—us 1 told you before, 1 think, when
we arc dealing with the scicntific matters,
when we are dealing with the expansion of
scientific research, there is mo question
whether Dr. Zaheer favoured this man or
that man. The majority report gives the
verdict and the minority report also expresses
an opinion. I koew Dr. Zaheer personally
when I was a Member of the Plaoning
Commission and he was activaicd by the
desire 10 take Indian scienufic research
forward in the direction of establisbing 1o
this country a self-reliant technology. I
remember he held a very big conference and
he summoned industrialists from various
paris of the country. In this 3-days con-
ference, it was discussed how in different
ficlds, in diffcrent subjects, we could
undertake research which willl be oriented
tow= '; industry and which will lead to self-
relianc.. in our tecbnology. | must say that
the worl: that Dr. Zaheer started is being
followed both in letter and spirit by Dr.
Atma T'am, the present Director-General. If
any hon, Member wunts to know, I can give
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him proof as to how much follow-up
discussions have been held by the present
Director.General with various representatives
of industry and how meetings have been
held, how ideas have been exchanged and
how the same policy which emerged for the
purpose of establishing a self-reliant
technology is also now being followed
by the present Director-General. There-
fore, when I said what, Dr. Guha got
up and rightly said that the whole thing
is unfortunate. I am not ignorant of that
fact. I wus very much aware of it. What
I wanted to say is that the CSIR is wvery
important. Everythiog is not all right with
the CSIR and there has been a lot of
denigration, lot of public controversy, lot of
factiopalism, issue of press statements and
I dare not ray lobbving in Parliament
because thcy may bring me under breach of
privilege or something. 1 am such ao
ignorant of man of the rules of and regula-
tions of the House that I am scared that if
T suy something, I may be perhaps hauled
up for breach of privilege. What sort of
things has happened ? | am a scientist, I
also call myself a scientist though my
scientific colleagues will not grant me that
title because I om only an economist. I am
not a physicist or chemist or metallurgist, [
am at least a social scientirt, As a scientist
I very much regrefted the Prime Minister
knows much mure than anybody else in this
House —how much [ have regretted the kinds
of things that have been happsning, how
unhappy | have been feeling at the kinds of
things because it docs not fit in with my
bone, it does not fit in with my structure,
and I have dealt with academic matters in
all my life. 1 had been a Professor, I have
founded an institution. I had been Vice-
Chancellor. Even to-day I am proud to call
mysell a member of the academic profession.
I am a class-conscious teacher. 1 am a
class-canscious scientist. 1 don't say class-
conscious cx~ept in 27 intellcctual sease,
Unlike many other friends, the only class
that I recognize iy teachers and sclentists, 1
have been unhappy at the way things are
happening aod I do not want to proceed
further in the matter. AN that I wanted
to do in this particular debate is: let us
take it out of this..(/arerruptions) After
all, even the miniority report has not  said,
‘Throw thesc follows cut'. The mioority
report has not seid, ‘Find so—and- so guilty
. and condemn him'. They expressed their
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differenee with the majority. The majority
has taken one view aod the minority has
taken andther view. Therefore, they differed
on what should be the assessment that
should be made about Dr. Zaheer. The
minority has not sald, ‘Condemn so-and-to
and take action against those who have been
appointed’.

From the point of view of future
scientific research from the point of view
of putting science on a proper footing in this
country, this report has come all right. In
regard to various other complaints and so on
the Prime Minister has already announced
on the floor of the House that we have
accepied the recommendation of the
Committee. We will appoint an officer
independent of the CSIR. He will not be
from my Education Ministry. I have already
told the Prime Mipister that [ cannot have
him from the Education Ministry because
the Secretary of the Department of Sclentific
Research is the Director-General of the
CSIR and you cannot have one Department
of the Minlstry sitting in judgement on the
work of another Department. Therefore, we
will have an officer of independent status
who will go into the wvarious allegations
made by the personnel of the various
laboratories and various things including, [
suppose, the point which my hon. friend, Mr.
Samar Guha, referred to. All these will be
gone into in detail and examined.

In this meeting 1 would ke to send out
from this House o feeling to the sclentific
world that while we in the Parliament are
of course a little distressed at the kind of
things that have been happening, but as the
Prime Minister ssid—we are not going to
defend what is happening in the c.untry—
but theee things are happening in the
scientific world, it isa fact Sometimes we
forget that scientists sometimus can be more
excitable—I dare oot look at Prof. Samar
Guha—sometimes we forget the fact that
scientists can’ be more excitable than non-
scientists.

AN HON. MEMBER : Like professors.

DR. V.K. R. V. RAO : 1 myself know
it. Ia the World Statistical Congress session
in Washington held 20 years ago. 1 know
that one person who was chairing the
session walked out because somebady came
to read & paper which was opposed to his
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particular peint 1 know a great deal about
this. When the Prime Minister ‘said that,
it was not in justification. She said : let us
have a sort of broad human liberal approach.
There may be faults. There may be faults
of personalities. There may be faulls of
human failings 'We want scientists. We
want to ge! the best out of themm. We want
to encourage them, We want to slimulate
them because it is from the scientist, as far
as I can se¢ as an economist, if this country
is within the end of this century going to
come any way near ths staadard of living of
even 1the least developed among the
developed countrics, we cannot do it merely
on capital and labour. We have not got
enough capital and our labour is not
sufficiently trainzd and skilled. We must
have science and we must have technology
and we must have the scientist. That is the
reason why the Prime Minister took that
line and I am in full agreement with her. 1
am sure the House will agree with both of
us. Let vs agree to take a broad view of
these things and let us not go into a'l the
small things. Let us forget about this.

MAY 19

But, as far as the future is concerned, a
point which Mr. Tenneti Viswanathan and
some other Memnbers raised, 1 think, the
House will bz glad to know that the
Commitice has unanimously recommended a
series of measures, measures which will meet
all the ecriticisms as far as the future is
concerncd, There must be proper selection
committees. Also, I am very glad, Mr.
Deputy Speaker, when they recommended
that the Vice-President need not sit in the
selection committecs, [ have to sit ina
number of selection committees, for sciens
tists, for depuly directors, directors and so
on and I do take the task rather seriously,
and therefore, I was very glad when it was
suggested that an eminent scientist should be
asked to preside ovar the selection committee
meetings and that the Vice-President need
not be trouble,

Apart from that recommendation, they
have recommended that advertisement must
be there; they have recommended that
qualifications must be mentioned ; they have
said, therc should be no tansfer of posts
from laboratory to laboratory ; they have
mentioned that there must be a proper
reclassification of pcsts, somebody must go
into thoroughly and bave these reclassifica-
tion of posts,
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These recommendations were unanimous
Somehow in this battle about this lobby and
that lobby, this man aod that man, pro-
this or anti-this, we have lost sight of the
most important contribution of the Sarkar
Committee. Those are the constructive
suggestions and recommendations which they
have made for the working of the organi-
sations of the CSIR which, T have no doubt,
if implemented, would go a long way in
creating conditions for better results beiog
achieved from th: CS.I.LR. and not lead to
the kind of dismal conclusion which I think
my hon. friend Mr, Hiren Mukerjee pointed
out, who sometimes gets carried off—I
sometimes get carried off mysell with the
flow of eloquence. He is much better, Sir,
because his language is much chaster mine,
but yet thure is this habit, and if we start,
sometimes the words carry us away.

Sir, there is no question of anybody
being burried : there is no question of
suppression of science or hurial of science,
The CSIR is a body which has Indian
scientists, Indian laboratories, I have met
many of them. I have gone to the labora-
tories; T have been in the Selection
Committees ; I have discussed very many
things with them. T am highly impressed
by the wealth of talent that we have got,
Somehow we have not yet got the key to
make all that scientific talent which is
potential become real.  Somehow we are not
able to convert all that scientific talent into
bread and buttsr, machinery and equipment,
increased rate of growth etc,

This is the problem with which we are
concerned and the recommendations made
by the Sarkar Committee are recommenda-
tions which—I am pleased to announce on
the floor of the House in the name of the
President of the CS.I.LR.—we accept, Sir,
we accept all the recommendations. Apart
from the independent officer, we accept the
recommendations regarding reclassification
of all existing posts, recommendations
regarding minimum  qualifications being
prescribed, and we also accept the recom-
mend tion regarding non-trasfer of posts
from laboratory to laboratory and between
laboratory and headquarters. And we accept
all the recommendations regarding scrutiny
for creation of new posts and selection
procedures and such modifications of the
rules and by-laws as are required will be
made by the C.S.LR.
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I would like this House to end this
debate not on the note f which particular
person has done harm. | very much regret
some of the statements made from my side
of the House. [ very much regret them.
About the Committee of enguiry, I have not
the ghost of & doubt in my mind that Dr.
Atma Ram will be the first person to accept
such a committee of enquiry to investigate
or go into this. What [ want to say is this,
that some kind of a smoke scre:n has been

created over this. The hon. Member
referred to certain pamphlet,
AN HON. MEMBER : What is that

pamphlet ?

DR. V. K. R, V. RAO ; From various
sides they were quoting ; | have not seen it.

SHRI NAMBIAR :
you, Sir.  (larerrupiion)

I will give it to

DR V.K.R. V. RAO :
give it to me.

You need not

SHRI NAMBIAR :
1 want you to read, Sir.
document. Please read it.

It is a thing which
It is a very good

DR.V.K.R. V. RAO: I koow Mr.
Anandan Nambiar very well and he is a
good friend of mine. He need not take toe
trouble. We have come to a sad stage [ a
leading Member of the Communist (Marxist)
party has to give me a Memorandum written
by two Members of my political party.

1 do not have to take it from him. 1
sball get copy myself ; 1 shall get it from
my party. I dc not waot Shri Nambiar's
intervention here,

19.G0 brs.

SHR] NAMBIAR + It is worthreading.
DR V.K.R.V..RAO: I know it.
What I want to say is this that I bave read
some of the statements of Dr. Atma Ram as
also the statements of Professor Blackest. 1
also know something of this particular sub-
ject on Science and Technology for purposes
of economic development. | am prepared
to say this that 1 do not mind how much
I am accused. I am also prepared to make
a categorical statement that I have done some
reading as a developmental economist for the

work, 1 should not, keep on the - job.
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last twenty or twenty-five yoars and il you
say that the ectire research must be on new
things and that we should not accept any-
thing which has been done outside or that
we should re-discover everything which has
been done outside and we should re-manu-
facture and refabricate things that have
been done outside, I cannot accept.
(Inrerruption)

SHRI NAMBIAR :
fool to say that.

Nobody will be a

DR. V. K. R. V.RAO : I did oot say
that you said so. But, why are you putting
a cap on yourselfl.

SHRI NAMBIAR :
like that.

You don't imagine

DR.V.K.R. V. RAO: Don'"t put on
caps which do not belong to you.

SHRI INDRAJIT GUPTA : Don't
get excited like Professor Guha. Please
keep cool.

DR. V.K R. V. RAO: Mr. Gupta

koows very well that I am as cool as he is
at the particular moment. He knows
this. What 1 wanted to say was this.
Sometimes an imprestion is created that
there is some rift. And Shri Nambiar esks
ine *Is there some gang-up—Prime Minister
on one side and the Vice-President on the
other side " Another thing which shocked
me was this. Hs asked ‘Is thare a rift with
the Director General and Education Minister
on the one side and the Prime Minister on
the other 7 I shall convey the remarks of
my han. friend to th: Prime Minlster. And
it is open to the I’rime Minister to do what
she likes. 1 do mot know if she is impresspd
by the reasoning of my friend, the hon.
Member from (he Commupist Party. But
I wan* to say that the C.SLR. tries to do
both kinds of research actually. The com-
plaint has been that there has been

_mot _enough liaison between the . sclence

If 1 may say,
do not find

somebody
time to
I do
not wan! to keep on the job in the CSIR.
at all, I can tell you hooestly that 1 have

and industry.
said that if I

_put in more work on the C.S.IR files and
. prablems than anything ¢lse

In lact it has
pccupigd . something like 35 to 36% of my
working time¢ and I have tried my begt.
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In lact 1 camc with great enthusiasm ; 1
have been tryinpg my best to restore that
kind of scientific confidence. We talk of
younger people. 1 have been saying that
there should be an Academic Council in the
National Laboratories. 1 have becn saying
that the young scientists and the old
scientists should meet and discuss scientific
_ problems and I have been saying that there
should te representation of scientists on the
Executive Council and the laboratories. I
have been saying that the director of the
laboratory should be the Vice-Chairman of
) the Executive Council ; I have also been
saying that there should be much greater
liasion bet.cen the university departments
} and the laboratories and theie should be
frequent interchange of personnel. [ want a
very big, a very close and intimate liaison
between industry and science.

As a matter of fact, I have also appoint-
ed a Commiltee under the Chairmanship of
Shri Venkataraman of the Planning Com-
mission to examine the whole guestion of
how we can bring about relationship between
these two in an intimate way. They have
taken up three or four industries and they
are making concrete recommendations.

1 can tell this House, that to some
extent, my freedom to do anythings has been
chrcumscribed (a) because T am not  the
ultimate authority and (b) because of the
Sarkar Committee. The Sarkar Commitiee
has been entrusted with the tisk of recognis-
ing the whole thing. | made a statement
that 1 called all the directors and made a
number of sugges'iony which were very much
welcomed. Tt appeared in the papers. There
was an enquiry from the Sarkar Committee,
“We would like to have the minutes of the
meeting.” In fact the minutes of the meeting
was sent to the Sarker Committee. 1 want
to have the final report of the Sarkar Com-
mittee, Because of this, the whole of the
reorganisation of th: CS LR, is held up.

SHRI RABI RAY : When will
final report come ?

the

DR. V. K. R. V. RAO : | do not know.
You should ask the Members of the House
who belong to this Committee. 1 do not
have the jurisdiction and I do oot have the
report of the Committes. Sir. the House
will be ijntercsted to know that the report
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of the Committee was nol even sent to me,
Not only that.

SHRI RABI RAY :
report,

That was the first

DR. V. K. R. V. RAO: It was sent to
the President and not to me. The House
will also be interested to know that the
resolution was signed by the acting
Chairman, Shri Akbar Ali Khan when 1
made an enquiry from that Committee as to
what are their comments on it.

The reply did oot come to me. 1 read
about it in the newspapers. Therefore, let
not my hon, friends ask me to do these
things. As far as | koow, as Minister in
charge, 1 bope...

SHRI NAMBIAR : Now, It is very
clear that there is a rift between the vice-
president and the president.

DR. V. K. R. V. RAO: I amsure my
hon, friend would be prepared to sec
differences cropping up between the vice-
president and the president. Unfortunately,
the ruling Congress Party does not intend
to oblige the Communist Party (Marxist).
We have got contidence in ourselves. The
wishful thinking ol my hon. friend is not
going to help him.

All that | want to say is that we are
waiting for the final report of the committee,
because we want to reorganise the CSIR
as quickly 33 possible, and we want to
democratise it, and we want to give much
more freedom and nitiative not only to the
directors yls-g-vls the headquariers, but we
want to give a lot of freedom and a lot of
sense of participaticn and stimulated the
genius and ability of the younger sclentists
in these laboratories, and we are to wait for
all this till we get the recommendations.

In view of the various remarks that I
have made, I hope the House will not press
this problem of getting into the details of
the report. So much time was speot on
whether it was a working paper or a draft
repotl. Surely, Sir, you have served on
many committees and you know very well
the viri.us stages through wbich a report
goes. So, what does it matter whether it
vas a wuirking paper or a draft report 7 All
that w¢ are copoerned with is the final
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report. 1 must say quite categorically that
it was very unfortunate, | am sure po
Member really meant it, if any suggestion
was made that pressure w.s brought on this
committee. 1 know my hon. frierd Shri
Indrajit Gupta: it is not wvery easy to
bring pressure on him. He is as difficult
as  Professor Guha. when it comes to
bringing intellectual pressure...

SHRI SAMAR GUHA_ : | had never
used the word ‘pressure’.

DR. V. K. R, V. RAO: The hon.
Member was a member of the committee
himself.

What 1 want to say is that Mr. Justice
Sarkar is not the type of person on whom
pressure could be brought. 1 know he is
thin and slim and he does not look very
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ftrong, but | can assure you that he ir the
last person on whom any pressure can beh
brought. TYhese are things which were
said in the heat of the moment. I want
this House to agree with me that
what we want is implementation of the
recommendations of the Sarkar Committee,
expedition of the receipt of the second part
of the Sarkar Committee’s report and a vote
of confidence by this House in our young
scientists In our laboratories and our giving
them a message that we want them to go
ahead and help the country towards self-
reliance.

19.08 hrs.
The Lok Sabha then adjourned il Eleven

of the Clock on Wednesday, May 20, 1970/
Vaisakha 30, 1892 (Sakaj.
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